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Matter of Urgent Public
Importance
{Shr1 Vajpayee]
Industry to the following matter of
urgent public 1mportance and I
request that he may make a State-
ment thereon:

“The accumulation of stocks of
tobacco in Andhra Pradesh as a
result of refusal by tobacco com-
panies to buy tobacco”

The Minister of Commerce (Shri
Kanungo): The hon Members have
drawn the attention of the House to
the situation ansing out of the accu-
mulations of unsold stocks of tobacco
m Andhra Pradesh and have attributed
this to the refusal of the tobacco
«companies to purchase tobacco

1 would hke to take this opportunity
of informing the House that while
during 1958-59 the total production of
all types of tobacco shows an increase
over the production figures for
1957-58, 1t 1s not as high as the pro-
duction during 1956-57 The present
reports indicate that there are no
accumulations mn other than Natu
{country) sun-cured grades except for
the normal carry-forward to the next
year At this juncture we are, there-
fore, only concerned with the surplus
stocks of Natu (country) tobacco
mainly grown in Andhra Pradesh
The production of Natu (country)
tobacco has increased by 5 7 mlhon
1bs

The estimated yeld of the Natu
(country) tobacco was 51 million 1bs
1 1057-58 The figures for 1858-58 as
assessed by the Central Excise Autho-
rities are 56-76 mullion lbs Country
tobacco 1s mainly used by the tobacco
companies and by cheroot and snuft
menufacturers The requrements of
tobacco companies are of the order of
34 milbon 1bs. per annum, and the
requirements of the cheroot and snuff
manufacturers are about 8 million lbs
During the current season, the tobacco
companies heve purchased a total of
33-8 million lbs., including 3 million
The. purchased by a leading tobacco
company at the instance of the
“Tobacco Expory Promotion Council of
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sun-cured virginia tobscco which was
damaged due to rains and was unsuit-
able for flue-curing.

The cheroot and snuff manufse-
turers have only purchased 20 mil.
hon lbs. during the current season as
on account of the unseasonal rains
this year’s crop is largely unsuitable
for sweating. This leaves a balance
of 23'8 million lbs. of which it is
understood that approximately 8 mil-
llon lbs have been irrevocably
damaged by ramns and only suitable
for use as manure

Allowing for the normsl carry-
forward of 8 milhon Ibs mcluding the
tobacco retamned by farmers for their
personal consumption the net surplus
1s of the order of 80 milion lba
Agamst this, 1t 15 hoped to export
about 1 milhon lbs The tobacco
companies have been persuaded to lift
a further quantity and 1t 15 hoped that
the balance would to some extent be
taken by the cheroot and snuff manu-
facturers

It will be appreciated by the House
that every effort has been made to
Iift the usual country tobacco. The
possibilities of steppmng up exporis of
this particular type of tobecco are
being explored

12.09 hrs,

RESOLUTION RE. PROCLAMA-
TION IN RESPECT OF KERALA

The Minister of Home Aflairs (Shri
G. B. Pant): I beg to move'

“That this House approves the
Proclamation issued by the Presi-
dent on the 81st July, 1859 under
clause (1) of article 338 of the
Constitution essuming to himselt
all the functions of the Govern-
ment of Kerala”

Shri Tridib Kumar COhsodhurl
(Berhampore): On 8 point of order.
The terms In which the Reselution
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just moved by the hon. Home Minis-
ter is couched sre incomplete, partial
and, therefore, misleading. It does
not comply with the requirements of
clause (8) of article 336 of the Con-
stitution which gives this House the
right to approve or disapprove any
Proclamation issued by the President
under that article, and I contend,
therefore, that it iz out of order to
that extent.

1 presume that the Resolution just
moved by the Home Minister was
tabled to sccure compliance with the
provisions of clause (3) of article 856
which lays down that “every Procla-
mation under this article shall be laid
before each House of Parhament” and
that it “shall cease to operate at the
expiration of two months” unless
approved within that period “by
resolutions of both Houses of Parlia-
ment”

Here you w:il note that reference is
to the approval by Parliament of the
Proclamation in its entirety and not
any part of it or any particulsr sec-
tion of it. Substantially, this means
that the approval that i1s required to
be sought from Parhament under this
clause of the article, must have an
approval of all the terms of the Pro-
clamation and an approval in regard
to the exercise by the President
through this Proclamation of all the
powers that he chooses to exercise
out of the three separate and different
kinds of power that arc conferred on
him under sub-clauses (a). (b) and
(c) of article 336.

The Resolution which has just been
moved only refers to and seeks the
approval of the House for the assump-
tion by the President to himself by
his Proclamation of July 31 of all the
functions of the Government of
Kerals under clause (1) of article 356,
but does not make any mention of
the other two acts or measures adopt-
ed by the President by the self-same
Proclamation of July 31, namely, his
declaration that the powers of the
legislature of the State of Kerala shall
be emarciesble by or under the
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authority of Parliament and the
raking of incidental and consequen-
tial provisions which appeared to him
necessary and desirable to give effect
to the objects of his Proclamation.

U you look to clause (1) of article
3566, you will find that under sub-
clauses (a), (b) and (¢), it gives to
the President, provided certain condi-
tions precedent were fulfilled, the
power to do all these three things
which he has already done. He has
exercised all the three different sorts
of power that have been given to him
by article 8356. He has dismissed the
Kerala Government; he has transfer-
red to Parliament all the powers of
the elected legislature of Kerala, and
incidentally, he has dissolved that
legislature and suspended all provi-
sions of the Constitution which require
anything to be done wunder its
authority.

Mr. Speaker: The hon Member
evidently means that the words
‘assuming to himself all the functions
of the Government’ may be omitted,
thus stating ‘Proclamation....under
clause (1) of article 356 of the Con-
stitution’ relating to Kerala. That is
enough That is what he means.

Shri Tridid Kumar Chaudhuri: Yes.

Mr. Speaker: This Resolution res-
tricts itself only to the executive
authority or powers of the Govern-
ment and does not include, according
to hum, the Proclamation issued super-
seding the legislature. That 1s what he
means.

Shri Tridid Kumar Chaudhuri: Yes.

Mr. Speaker: If his construction 1s
correct, 3t will mean that at the end
of two months there is no Proclama-
tion so far as the legislature is con-
cerned. How is this a point of order?
What will happen? There are three
items included in the Proclamation.
I the Government come before the
House only with respect to one item
of the Proclamation, so far as the
other two items are concerned, if a
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similar resolution 1s not moved within
two months, the Proclamation regard-
ing those items will lapse. At this
stage, there are still two months to
go—even if we accept his interpreta-
tion A Resolution can be brought
forward Therefore, so far as that
partion 1s concerned, there is still
time. Even assuming that his conten-
tion 15 correct, how 1s there g point of
order in this?

We have every right to go into this
matter If it is with respect to sub-
clause (a) of clause (1) of article
356, to that extent, they want the
approval of the House We will assumc
it is so. To that extent, this House
has jurisdiction. So far as the other
portion is concerned, if they inadver-
tently or deliberately have given it
up or are under the impression that
this is sufficiently comprehensive, 1t is
open to them to take the chance So,
far as this portion is concerned, how
can I say that it is out of order?

Shri Sadhan Gupts rose—

Mr. Speaker: Hec may speak only on
the point of law

Shri Sadhan
East): Yes

Gupta (Calcutta-

The proviso in the Constitution 1is to
the effect that unless it 1s approved,
the Proclamation lasts only two
months. It is, therefore, the whole
Proclamation which has either to stay
or to go

Mr. Speaker: Who says?

Shri Sadban Gupta: That 1s my
interpretation of the Constitution
(loughter) 1 do not understand this
laughter Anyway, the Proclamation
stays or goes and it does not stay or
go in part.

Now, there are three parts He can
take upon himself the powers under
(b) and (c). The proviso does not
make any distinction between parts of
the Proclamation. It talks of the whole
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Proclamation. When a Proclamation
18 issued by the President, it presum-~
ably consists of all the three parts.
Now, it is that Proclamation which
has to stay or go, not a part of the
Proclamation or nothing less than the
whole Proclamation That is my sub-
mission

Suppose, a part of the Proclamation
18 approved and the other part is not,
then what happens? Is it to be said
that only one part of the Proclamation
will last two months and the other
part will last for ever? °That can
really not be For instance, the Pro-
clamation may take over the power
of the legislature. Now, that part is
excluded So, the result will be thut
part (a) will remamn for one year
The President assumes to himself all
powers under (b) which deal with the
functions of the legislature That wall
remain only for two months

Mr. Speaker: Is i1t not open to hum
even under sub-clause (a) to assume
to humself all or any of the functions
of the Government of the State? We
will assume that he takes over the
police powers because 1t 1s stated that
the law and order situation is such
that there 1s no guarantee in the sense
of secunity Does he mean to say
that under this article, it 1s not open
to the Government to take only a
portion of the powers of the Govern-
ment there® Does he suggest that he
must supersede the Government in
whole and not tske over all or any’
of the powers of that Govermment?
What does ‘all or any’ mean?

Shri Sadhan Gupta: All or any of
the powers could be taken, but then
that will be the whole Proclamation.
It he takes only the police powers or
the power of the Ministers, then only
that part will be the Proclamation.
Now, when he takes those powers as
well ag other powers, it will dbe im-
possible if the Proclamation is treated
in parts. In fact, the proviso does
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not treat it in parts. When it says
the ‘Proclamation’, you cannot, in my
submission, read it as part of the Pro-
clamation. The Proclamation is the
whole Proclamation.

Shri Tangamani (Madurai): Article
356(3) also makes it clear that every
Proclamation under this article shall
be laid before each House of Parlia-
ment and shall, except where it is a
Proclamation revoking a previous
Proclamation, cease to operate at the
expiration of two months and so on.
There also the reference is to the
whole Proclamation.

Y. Spemiter: The Proclamation
must be taken as a whole.

Shri V. P. Nayar (Quilon): Not by
parts.

Shri Easwara lIyer (Trivandrum):
Under article 356(3), what is laid
before the House ig the entire Procla-
mation. The entire Proclamation is to
be brought in, not a portion of it.
Now the Proclamation has been issued
by the President assuming to himself
all the functions of the Kerala State
The Proclamation purports to be the
assumption of the entire functions.
Now, the Resolution which seeks to
put forward only a portion of that
Proclamation regarding assumption of
the functions of the Government of
Kerzla alone and not with respect to
the asswmption of the functions of the
legislature of Kerala will be ultra-
vireg the Constitution [article 358(3)]).
That is the point of order.

Shri G. B. Pant: I do not want to
enier into an unnecessary controversy.
1 am prepared to accommodate my
hon. friends and to have here the
words ‘article 3% of the Constitution
relating to the State of Kerala’ That
will cover the whole thing and their
objection will also be met.

Mr. S8peaker: Omitting the words
‘agsuming to himself all the functions
of the Government of KXerala'......
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Bhri G. B, Paat: And adding the
Words ‘relating to the State of Kerala'.

I hope that will meet the difficulty.

8hri V. P. Nayar: It cannot be so.
We must be allowed to move further
aMmendments because this is something
nev,

8nri G. B. Pant: Before I make any
observations or remarks on this Reso-
lution 1 beg to state that in view of
the guggestions made by you, I asked
the Governor of Kerala to send me
as full a summary of his report as he
coujd. He has sent one. I will be
D2ered 20 plece it on he TeXe of
the House. I will do s0 as soon as I
finish my speech. I hope that will
satisfy our friends opposite who have
been pressing for the summary or
€ist of the report.

Shrimati Renu Chakravartty (Basir-
haty: Can we get the original?

Shri G. B. Pant: The original con-
tains such matter as cannot be dis-
cloged in public interest, not that it
affects the substance of what is given
i the summary at all. So, I am pre-
PaYed {0 meet the wishes of the House,
if the House so directs me. I have
always bowed before the House
regardless of my own inclinations.

Shrimati Renn Chakravartity: Does
it tnean that we shall get only excerpts
of the Governor's report or shall we
&et the whole report? (Interruptions).

Shri G. B. Pant: You will get a
SUmmary of the report which will
coyer, I think, all that is directly
relevant. If the House does not
choose to have it 1 am not prepared
10 force it upon them. But as a sug-
gestion has been made, and this
request has also been made and also
S0me insinuations have been made....
(Interruptions).

Shri Jaipal Singh (Ranchi West—
Reperved—Sch. Tribes): Mr. Speaker,
Siz, I find myselt rather in a difficulty
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Mr, Speaker: Let the hon. Minister
finigh.

Shri Jaipal Bingh: On a pomt of
procedure, Sir. Whether we welcome
or we do not welcome the summary
which the hon. Minister is now offer-
ing to us, how are we equipped unless
we read it? Will it, therefore, mean
that we adjourn for an hour imme-
diately after he places it on the Table
of the House? How do we under-
stand it?

Mr. Speaker: I am sure the hon
Minister will refer to all that; other-
wise how can he seek the approval
of the House”

S & B Slant S yadmaet dhatifthe
House adjourns for an hour and you
are pleased to allow such an adjourn-
ment, I can place the copies here and
the debate can be taken up after an
hour. 1 have no objection to that

(Interruptions)

An Hon. Member: One copy”

8Shri G. B. Pant: Not one copy but
all copies that will be mneeded for
every single hon Member

Shri Jalpal Singh: I accept that
ofter if we can all get one copy each

Shri G. B. Pant: Yes, one copy each

Shri A. K. Gopalan (Kasergod)
The other day we made a request for
the report of the Governor We
wanted the report of the Governor
because 1t 1s on the basis of the report
of the Governor and other informa-
tion received that the proclamation
was issued. Now, it 1s said that a
summary will be given. In the sum-
mary some portions may be given or
some portions may be omitted So, it
we want to know what the real report
18 we must get the actual report
(Interruptions). If a summary 18
given, for convenience, other portions
may not be there. The summary may
not even have the meaning of what is
said in the report. If the whole report
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18 not given, 1 think, so fer as we are
“Ancerned, there is no use of the sum-
Mary. It will be confined to some-
thing which Government want to give.

Mr. Speaker: The hon. Minister may
de for himself whether he will
Place it on the Table of the House or
Myt. We cannot expect unanimity on
this. Therefore, they will refer to it
O not refer to it. If they do not
fing it sufficiently good they may not
Tofer to it

Shrimati Reau Chakravarity: There
May be something good in the por-
tigns that have been left out

Mr. Speaker: Hon Members will
Temember that on a previous occasion,
When hon Members wanted the whole
T€hort regarding the Ramanathapuram
fiG45, 1 suggested and the House also
8Breed that portions of the report,
€Xcepting those which the Government
triated as confidential in order to
aVoid further conflicts and conflagra-
1160, may be given to the House It
Wis open to the House to accept it
Of not, but that was given to the
Hoyse Therefore, if the hon Minister

inks that he must place i1* on the
Thhle of the House (Interruptions).

Order, order Hon Members wiil
al, remember that the other day I
SUggested to the hon. Minister that,
N€xt to placing the report itself on the
Téble of the House, those points,
N8turally, on which he was going to
Teply for seeking the approval of the

Susc to the Proclamation, as in
PlUrsuance of it the President was led
10 55ue the Proclamation may also
be given. Possibly, the hon. Minister
thinks that he may utilise this occasion
10 give those points to the hon. Mem-
berg of the House. They may make
SUch use of it as they can.

Regarding the time that is required,
T will call upon those hon. Members
Who think they must go through §t in
degail to speak the day after tomorrow.
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(Interruptions). Apart from that, the
hon. Minister ssys the House may
stind adjourned for an hour. I have
the least objection if the House wants

two hours. I thought those hon.
bers who want to go through it
may speak the day after tomorrow.
After the hon. Minister fimshes his
speach and after he places it on the
Table of the House I will adjourn the
House to enable hon. Members to go
through it. In the meanwhile copies
will be circulated to them as soon as
pessible.

Shri Sadhan Gupia: That s quite
different because in the Ramanatha-
puram case the Central Government
wag a disinterested party and could
be expected to be impartial that is
why we accepted a summary But
here the Government is a very inter-
ested party. Therefore, we cannot
rely on the summary from the Central
Government. They may utilise those
portions which they want and place
it before the House, but we want to
utilise certain other portions which
may be withheld. I am sure those
will be withheld (Interruptions).
‘Therefore, that will be very unfair
treatment both to us and to the Gov-
ernment of Kerala which has been
dismissed

Shri Jalipal Singh: Last time when
this matter was before the House we
agreed, the House agreed and you also
agreed with us that the hon Minister
may give us a summary The House

agreed. ...

Shrimati Renn Chakravartly: No,
no. (Interruptions)

Shei Jalpal Singh: In consequence
you directed the hon. Minister to come
up here with a summary. It was a
direction from the House

Myr. Speaker: I suggested that the
points on which one side relied and
which the other gide refuted as having
induced the President to take over
and issue the Proclamation may
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be given, whether the report is placed
on the Table of the House or not. 1
thought later on that he may give
them in his speech. Now the matter
has come to this. The hon. Minister
may go on.

Shri 8. M. Banerjee (Kanpur): In
the Proclamation itself it is mentioned
‘a’ report. Even that a’ report is
given in a mutilated form; how can
we proceed here?

Mr. Speaker: We have had enough
debate over it in connection with the
privilege motion.

Shri Jaipal Singh: I wish to say the
position is qute clear. If we adjourn
for a couple of hours so that we may
go through the summary, the debate
will continue on to Thursday. That is
quite clear, I think, because we do not
want that the time should by any
Jugglery be shortened

Mr. Speaker: Only one hour will be
taken away

Shri Jaipal Singh: if it 1s two hours
—that 1s what you are offering

Mr. Speaker: Onc hour Now, the
hon Minister

Shri S. A. Dange (Bombay City—
Central} May I suggest, after the
<ummary 15 laid on the Table, that
we may have the debate tomorrow
self (Interruptions).

An Hon. Member: Tomorrow 1s &
holiday

Mr. Speaker: All those hon Mem-
bers in Kerala—I am not talking about
hon Members of this House—have
explained and everything that they
gave out, whether they were facts or
otherwise—all appeared in the ncws-
papers Full columns have appeared.
During the course of that thing, every
hon. Member who was interested had
looked into it and he has had only to
refresh his memory now .. ..



282¢ Resolution re:

Shri V. P. Nayar: Do you give the
same credence to the newspaper
reports?

Mr. Speaker: I think more or less
they are correct....(Interruptions),

Shri G. B. Pant: 1 was submitting
that this was a summary by the
Governor. 1 thought that it would be
more satisfactory if it was prepared
by him than by me. The charge that
the Central Government is an interes-
ted party. I am afraid, is not very fair.
“The Central Government 1s interested
in the welfare of the people of every
State. Sometimes, there may be
differences between us as to the
methods that should be adopted for
this purpose but even to avoid the
possibility of such an allegation, 1
asked the Governor himself to get us
the report’s summary that could be
placed here The Rules provide that
a summary could be placed where
the original is considered by the Gov-
ernment to be confidential. So, I am
always anxious to carry out the
wishes of the House and to meet them
ag far as may be possible. This is an
important matter which has engaged
the attention of the Members of this
House and also of people outside So,
1 thought that when there was such a
suggestion, I should go as far as I could
go to do what might be possible to
oomply with it

8o, I shall place the paper on the
"Table of the House and it shall be
for the hon, Members to look at it
or not to look at it I cannot cer-
tainly compel them to take notice of
it or to go through it but in view of
the observations which were made by
you on the first day when I laid the
Proclamation on the Table of the
House and again, in my absence, when
the privilege motion was discussed, I
thought that I must do whatever was
possible for me to carry out what you
had suggested. Your suggestion car-
ries greater weight for us than a defl-
nite direction.

Sir, 50 far as this Resolution is con-
cerned, it gives me no pleasure to
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move it. I really regret that an aoca~

sion should have arisen left

no alternative but o sdvise the Prest~

;

submit that the Central Government
has no desire, and has never besn
anxious to interfere with or even w0
intervene in the affairs of the States.
In fact with every passing year, the
co-operation between the States and
the Centre is growing. The Plan
covers the entire country and vir-
tually the finances have to be provided
for the entire Plan by the Centre to
a very large extent. So, there js need
of greater and greater co-operation
and we cannot take a step simply out
of prejudice

We are meeting here today just
after the Independence Day and I
was reminded of the long struggle
that we had to carry for achieving
Independence though some of my
friends opposite were perhaps arrayed
against us at a critical juncture. But
all the same we succeeded in winning
Independence, After that, the task to
which we applied ourselves and whick
forms today the basis of all our activi-
ties was our Constitution. That
Constitution was framed with due
care and some of us had the good for.
tune of taking part in the framing
of that Constitution Perhaps some
of us also tried to enlarge and amplify
the scope of provincial autonomy. So,
the Constitution has our unreserved
allegiance. It was denounced by the
Communist Party once in very, I
think, deprecatory terms. But I was
glad to see a turn in their attitude
towards the Constitution and also to
the parliamentary system as such.

Of course 1 do not know whether we
all have exactly the same conception
about democracy—a word which s
used and bandied about very often. 1
am not sure if we all use it in the
same sense. So far ag we are oon-
cerned, we are wedded to democraey.

Shri Sadhan Gupta: All wedded
wives are not faithful.
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Shrl G. B. Pant: We will be faith-
ful to democracy, its ideals, its funda-
mentals and its objectives in an un-
reserved and unqualified way..

Shrl Sadhan Gupta: By suppress-
ing it, by kilung your husband!

Shri G. B. Pant: We have no re-
servation and we do not interpret
democracy as People’s Democracies as
18 done In certain countries but as a
democracy in which every citizen in
the country is a participant and has
a right to see that the welfare of the
State and 1ts progress snd advance-
ment are fully guaranteed and, so far
as possible, also expedited

So democracy requires the spint of
accommodation and 1t can function
smoothly 1if there 18 an unhmited fund
of tolerance, patience and forbearance
We have in administering the affairs
of this State, so far as it lies with us,
tried to adhere to these principles
There have been many  agitations,
sometimes they have been accom-
panied by even violence, and some
very serious consequences have
followed in certain places But we
have tried to stick faithfully to what
we believe to be the mght course, and
1 venture to submit that but for com-
pelling circumstances we would not
have in any way intervened even in
the affairs of Kerala

Sometimes it 1s said that it is be-
cause of prejudice against Kerala, be-
cause 1ts Ministry consisted of mem-
bers of the Communist Party But
that is a wrong idea The Chief Min-
1ster of Kerala has, I beheve, from
time to time, even just a few days
before the issue of this Proclamation,
stated, in answer to questions put to
him, that hus relations with the Centre
have been cordial and he had no rea-
son to complamn. This was what he
stated 1n answer to questions a few
days before—I think it was within a
week of the day when the Proclama-
tion was issued But, not only that,
trom the very time that he took
charge, our effort has been to assist
the Government and not to hamper
1 in any way.
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You might remember that when this
changeover took place in Kerala there
was a case, which assumed some im-
portance, the case of Vasu Pillai, Vasu
Pillai had been sentenced to death by
the courts and the Supreme Court also
had upheld that sentence. Then, the
petition of mercy that was made to
the President was rejected. It was
before the Communist Party took
charge of the affairs of Kerala~—long
before that—but the sentence had not
been executed Some friends also
spoke to me; perhaps, some of them
may be here But on the assumption
of office the Kerala Government
ordered that amnesty should be grant-
ed to all politica] prisoners—with
which I will deal later—and also that
all sentences of death be commuted to
that of imprisonment for ife They also
passed a similar sentence about this
Vasu Pillai  We brought it to their
notice that in accordance with law,
the President having rejected the peti-
tion, the State Government were not
competent to do so This legal posi-
tion was disputed by them Then we
obtained the advice of the Attorney-
General, and the Attorney-General
said that after the President had re-
Jected the mercy petition the State
Government could not pass any orders
contrary to what the President had
done So, legally 1t was accepted that
the State Government could not do so
But the State Government pleaded
that they had already passed that
order of commutation of his sentence
to imprisonment for Ihfe, it had been
also announced and that they had
even in the course of their election
campaign spoken about 1t, so they
would be put 1n a very awkward posi-
tion if that sentence was maintained

Well, 1t was then a somewhat diffi-
cult situation On the merits we were
perfectly satisfled that there s no
case for commutation, but in view of
the very strong desire expressed by
the Kerala Ministry we agreed to
commute the sentence to one of impri-
sonment for ifc I did not want to do
anything that would, at the very out-
set, give rize to a feeling that we were
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opposed to the Kerala Government or
that we had been unduly stiff.

That 1s just one instance which hap-
pened at the very beginming. It was
then, however, emphasised by me that
though the order of imprisonment for
lite might be now commuted in place
of the capital sentence, he should not
be given any special remission or he
should not be released. The Kerala
Government accepted this, but re-
cently he was released on parole,
There may be adequate reasons for it.
But 1 was somewhat amused to hear
that he was even sitting on the
Speaker’s gallery It 15 not a very
serious matter, but I do not know how
it so happened. Anyway, a person by
undergoing a sentence for life
imprisonment was seen in a place
where others would have somewhat
hesitated to go if they had known who
he was.

Then just a few days after this, I
think, an anti-eviction ordinance was
jssued by the Kerala Government. I
had no objection to that ordinance on
merits, but 1t impinged on the Lamita-
tion Act and on other certain Central
Acts, which necessitated a reference
to the Central Government and its ap-
proval of the ordinance before it was
issued. But as it was published, I
did not refer to this point and only
mentioned it privately to the Chief
Minister, as I thought that as they had
already done it and on merits we had
no resl difference, we should not make
too much of this technical point. So,
from the very beginning our attitude
had been one of accommodating and
doing what we could to help them in
the task of administration. They were
handicapped in a way. They, and
other members of the Communist
Party, had been nurtured on litera-
ture of a different type. It only talked
of the dictatorship of the proletariat
and of Government and administra-
tion by the Party itself and not by a
few chosen men, who, after they have
assumed the charge of Government,
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2re equally answerable to all sections
9f the people and to every citizen liv-
Ihg in the State. So, they had their
Afficulties and 1 also bore them in
Mmind. The Central Government,
&nd I think everyone, tried to see that
things were done in a manner which
Would facilitate their course and not
% any way make it more difficult.

Even this step has been taken, 1
Csn say, because the circumstances
IMft us no alternative. The tension
that was there at the highest heat and
the wall of hatred and animosity that
hag grown in the course of 2} years
W0 come b drvide the entire com-
Munity into Communusts and fellow.
travellers or their sympathisers and
the non-Communists, had affected
€Yery nook and corner of the State
2hd made it difficult for the adminis-
tration to be conducted according to
the Constitution Those difficulties
hid arisen from time to time. But
they have left marks behind and the
Sltuation has gradually become more
8hd more bitter In the circumstances,
We thought of this, when the other
alternatives that were suggested were
Nt accepted

As hon Members are aware, the
hon Prime Minster had, after a visit
0 Kerala on the request of the Chief

inister, suggested that mid-term
¢lections might be held

Shrl Nagi Reddy (Anantapur):
at about the all-Parties conference?
at i< forgotten.

Shri G. B, Pant: To that too I have
N5 objection. He had suggested that
Mid.term elections should be held.
He saw no other way of removing
the intense feeling of separatism,
Which had grown in that State and
Other things which we noticed, except
by finding some such remedy. Even
thijs suggestion was finally turned
d5wn and the situation went on weor-
Sening from day to day so much so
thgt the members of the Communist
Pyrty themselves and, perhaps, the
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Government of Kerala itself felt that
it will be a matter of relief if the....

Shrimati Renn Chakravarity: It is
your interpretation.

Shri G. B, Pant: .... ..... Central
Government were to take charge of
that problem State which was in mm-
mense difficulties at that time. So,
we had to take that action. In fact,
some hon. Members approached the
hon. Prime Minister a few days be-
fore the Proclamation was issued with
a suggestion—] would not call it a
proposal—that if Central intervention
1s coming then better expedite and
better intervene without delay ‘That,
I think, has been accepted and has
not been denied.

Now I am submitting that the Gov-
ernment had for 2§ years dealt with
the affairs of Kerala in as sympathe-
tic a manner as it could Why should
1t go out of its way to dislodge the
Kerala Ministry now unless there
were grave reasons which compelled
the Government to take such a step”
This step has been taken so that the
tension may be at least allayed, good
relations, if possible, be restored and
all people concerned mav reahse
their mistakes and see that in future
they have to live as good neighbours
and the Government has to function
as a democratic government and the
people had to treat the Government
as a representative of democracy

Now there are facts which will in-
dicate that the Congress organisation
or Psrty has never been anxious to
grab power (Interruption) and I can
well add, if it gives any relieft—I am
prepared to say that the Communists
do not want any power anywhere
(Laughter). 1 hope they must be
heaving a sigh of relief because the
burden of running the administration
of Kerala is no longer to be carried
on by them--at least, for some time
And thereafter I do not know what
they will choose to do But what I
was saying is this Even in Kerala
itself, there has been a previous
Congress Ministry and it had advised
‘tihe Governor to hold mid-term elec-
ons.
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Shri Nagi Reddy: Because they
could not run it and they had no
majority there.

Shri G. B. Pant: If they could not
run 1t, they followed a straight
course, and they asked the Central
Government

Shri Warlor (Trnichur): They quar-
relled among themselves and the Con-
stitution broke down.

Shri G. B. Pant: ..to have mid-
term elections. They did not ...

Shri S. M. Banerjee (Kanpur): What
about U.P.?

Shri G. B. Pant: mnsist to stick
to their seats when they were
not 1n a position to run 1it. Then, after
that too, there was another election,
and no party was in a majonty. The
Congress had a strength of about 46
and the PSP about 18 But the Con-
gress party requested the PSP to take
charge of the Government so that the
democratic structure might be main.
tained (Laughter)

An Houn. Member: What a great
concession!

Shri G. B. Pant: I do not know whe-
ther by laughing we can laugh away
the facts So, the Congress, though it
has a strength of 46, requested an-
other party, for whom I have very
great respect and especially for its
leaders, to take charge of that Gov-
ernment and thcy ran it for a year.
Now. 1t may be said that it was done
because the Congress was not in a
position to run the Government itself
Well. assuming that it had been so,
still, if the Congress had not approach.
ed the PSP, either there would have
been a fresh election immediately
after the election or there would have
been President’s rule The Congress
tried to avoid such a contingency.

What happened during the Jast
general election® The communists
had 60 members after the elections;
the Congress 43; PSP nine; Muslim
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League, eight; and Independents
five. So, no party wes, even at the
last general elections, returned in a
majority. But the communists formed
the largest group I do not know if
they expected that they would be able
to capture se many seats but luck
favoured them I do not use the word
that God was on their side, for they
would repudiate 1.

So, 60 of them were returned, but
they approached some of the Inde-
pendents and succeeded in securing
the support of five, with the result
that they had the majonity of two
m the House. The communists had
been returned by 35 per cent of the
electorate They had secured only 35
per cent of the votes, but—

Shri Nagi Reddy: What happened
in Orissa”

Shri Panigrahi (Puri) 37 per cent
1in Orissa

Shri G. B. Pant: 1 do not say that
because they were returned by 85 per
cent, therefore they should not have
the benefit of 60 seats in the legisla-
ture I am mentioning the fact that
they were returned only by 35 per
cent of the electorate The Congress
which got a smaller number of seats
was 1in fact supported by a larger
number of voters and 37 per cent
had voted for Congressmen, other
parties also had similarly got a larger
number of votes than the number of
their members in the House propor-
tionately So, thus, this was again a
special position The communist party
was not in a majority by itself It
had secured only one-third of the
votes roughly It had been able to
get a majority of two with the aid
of five independents, two of whom
were appointed as ministers

In a way they were in a majonty
but if there had been any desire to
keep them out, one could have per-
haps successfully advanced adequate
reasons for doing so, for they had ad-
ministered the State for 2} years and

AUGUST 17, 10869

Proclamation
nmmoixc’;‘ah 04

they might have perhaps continued
doing so a little longer, but, prima
facie, at that time, one could have
said that there were many doubts
about the stability of such a Govern-
ment.

Hon., Members may be remember-
ing that at that time the State of
Kerala was under the President. The
President’s proclamation had been
1ssued earlier and confirmed by this
House twice If there had been any
desire not to let the communist min-
istry occupy a responsible position
there, the Centre would have refused
to revoke the proclamation. There
would have been other ways of doing
1t, but we welcomed the ministry and
we wished them every success because
we believe in winning over every man
in this country with the gospel of
Gandhism and democracy. We would
lhike the dignity of every citizen to
be maintained, the rule of law and
the equality of all citizens to be
scrupulously kept in view; and if any-
one had ever erred we would like
him to be with us and not against us
because, after all, if you look at
even this Kerala problem, 1t 18 of a
munor character as compared with the
objectives for which we stand Our
Plans are to be carned out The coun-
try, which has still millions of people
suffering 1n various ways, has to de-
vise ways and means for the rehef
and redress of their grievances and
for their uplift So, for all these pur-
poses, 1t is desirable that there should
be no unnecessary prejudice or malice
against anyone and whatever acfion
we take may lead forward to the
achievement of the goal which we
have placed before ourselves

So, Sir, this Ministry was installed
in Kerala As to the way the Con-
gress Government has behaved in
these matters, 1 would refer only to
one other case, besides those of which
I had made a casual mention In
Punjab, in 1851, the Congress Party
had 70 members and those in the op-
position were 7. Those 7 did not be~
long to any bloc, but each of them
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was an individual by himself Still,
those responsible for keeping the
ideals and for seeing that the admim-
strations are run in a proper way,
held that in spite of this huge majo.
rity of 70, the Congress should resign
and that the Congress ghould vacate
the offices They did so and the Con-
gress Minustry retired and resigned
They could have certainly remained
in a majority They could have in any
case conducted the affairs 1n a routine
manner, even if they had not succeed-
ed in making such rapid advance as
they might have desired

I should like just to refer to some
observations which were made by the
Home Minister of the Government of
India at that time I am sorry for
this delay in my finding the portion
that I wanted to place before the
House The Home Mnister of India
then said

Shri P 8 Daulta (Jhajjar) Who
was the Home Minister then?

Shri G B Pant The Home Minis
ter was Rajan (Laughter) I
want d to tell vou that thc Home
Minister was Rajajy after having read
the portion, so that vou might feel
that what had been said was said by
the Home Minister of India and also
by a person who bclonged to the Con-
gress and held a respectable place in
it till yesterday, and who 13 still res
pected by us (Imterruptions) I do
not know how that affects the posi-
tion The Central Government took
& decision the Congress took a deci-
sion while the Congress Party had a
strength of 70 in a House of 77

Shri Sadhan Gupta: All unted?

Shri G. B. Pant: Perhaps not all
umted, but always able to form a
majority in the House and able to
carry on the admimstration according
to the Constitution He said

“Any party placed in the posi-
tion of the party that now con-
trols the Government of India
would have considered a hundred
times before dlsmussing a Minis-
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try of their own m the manner
in which they had done it now
We have introduced Government
by the President in Punjab, I
claim, against all party interests
Obviously the step taken by the
President 13 a step which goes
against the prestige of the Gov-
ernment and of the party to whach
the Government belongs Why has
the Government taken that step?
It took that step because 1t felt
that 1t was fawr and necessary for
the people of Punjab and for the
the people of India”

This quotation I am giving from his
speech And we have also under
taken the responsibiity of admins-
tering the affairs of Kerala in  the
interest of the people of Kerala and
the people of India

Sir, having referred to some of the
matters I would hike to state, before
going to othgr events or incidents
which form the background of the
latest situation, what it was at the
time when we had to take this action
There was a very serious situation
The gravity of the situation was ad-
mitted by all The Chief Minister of
Kerala State said that the situation
was very serious, it was full of dan-
ger and it was a growing danger I
think the Secretary of the party, Shn
Ajoy Ghosh, was even more emphatic
on the point that the situation was
very bad and very grave And he
said that it called for action under
article 355 Both of them referred to
article 355 and said that it called for
action under article 355 Well, action
under article 355 becomes necessary
when there 13 internal disturb
ance and the Government could
not be carried on in accordance
with the provisions of the Constitu.
tion They admitted that the situa-
tion was of that type in Kerala But
they said that the Central Government
was not helping them Well, it has
to be noticed that the fact that the
situation was grave and that it-“was
such that 1t could not be managed
without the aid of the Central Govern-
ment was accepted. But it was said
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that the Central Government did not
gwe them any help. Well, what could
the Central Government do in the
circumstances?

Shri  Tamgamani: .All that they
wanted was that the Centre should
not ad the agitation.

Shri G. B. Pant: Before this agila-
tion or movement, whatever you call
1t, had started there had been some
correspondence and the Central Gov-
ernment had agreed to give necessary
assistance. There were flag marches,
as the hon. Members may be knowing,
by the mulitary in certain areas where
finng had taken place. The Centre
had also moved some of its forces to
the naghbourhood of Kerala State
so that they might be readily avail-
able for any emergency in Kerala But
no request came from the Kerala
Government; no suggestion was made
for any aid or assistance. How could
the Centre heip a State unless its as-
sistance 18 sought? The affairs of the
State are entirely under the control
of the State Government. We cannot
impose any police force; 1t will lead
only to confusion. We cannot impose
any military and we cannot do any-
thing unless we are asked to help the
State Well, the State Government
would be helped whenever any such
assistance 15 sought, and that has been
made clear But when deliberately
no assistance 1is sought, then how 1s
the situation to be brought under con-
trol and the needful to be done?

Article 355 only states the conditions
under which action can be taken The
operative part 1s found in article 356
That is, when under article 355 a situa-
tion has arisen, then action has to be
taken under article 356. That a situa-
tion under article 355 has arisen 1s
admitted by the Kerala Ministry and
also by the leadership of the party
They did not ask for any sort of as-
aistance by way of police, or army, or
any other thing which is under the
control of the Government. We must
remember that we are concerned with
the Government. When they did not
ask for it~and even they admit that
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the situation iy such that action has to
be taken by the Governmaent in order
to set matters right—then how can
we be blamed even by them for doing
what they thought was necessary but
which they did not choose to ask us
to do?

They did not accept our advice thay
mud-term elections be held. They did
not ask for any help. They accepted
that the conditions then prevailing in
Kerala were those which were con.
templated in article 355. So, it was
the bounden duty of the Central Gov-
ernment, in the circumstances, apart
from any thing else, to take charge of
the administration and to see that
normal life 18 restored It 12 a point
on which I think there can be no
doubt,

In fact, at the moment the Centre
intervened, the opinion was almost
universal that the Centie should take
charge of the administration of the
State and that article 355 requred
recourse to article 356 was obvious
to those who referred to article 355
but did not seek any assistance of the
State apparatus from the Central
Government

There has been some reference in
this connection to moral and othet
matters. Well, I do not proposc to
deal with them here because so far
as the Prime Minister is concerned,
1t 13 a matter over which I feel sad
that in spite of his best efforts to see
that the Kerala Government 1s not
put to any embarrassment, that there
15 no picketing of motor vehicles, no
picketing of schools, that no unconsti-
tutional methods are resorted to and
the declaration that recourse to direct
action for political purposes Is in
every way undesirable even after all
that he has done, and done in & man-
ner of which they are fully aware,
and whenever approached privately
too, he has uged his influence, so as
to restrain these people and to prevent
them from having recourse to what
they might have done by way of
picketing even, in apite of all that,
they ask uws “why don't you wark as
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such spiritual preceptors that your
word must be listened to by every-
one?™ ] wish they could show the way
by accepting our advice themselves!

Sir, as I said, the situation was such
that 1t did not call for any shilly-
shallying; action had to be taken. And
the report received from the Gover-
nor gave the entire background of
how things had developed. And the
way the hostilities had been growing
shows that the only way was to take
aver the admunistration One might
perhaps blame us for not having done
it earlier. There was a motion brought
in the House by Dr. K. B Menon, 1
think about a year ago, asking for the
1ssue of a proclamation or the taking
over of the administration by the
Centre There were also other moves
m this House towards the same effect
But so far as the Congress Party 1s
concerned, 1t did not encourage such
action It did not take any such step

Shri Tangamani: Shrni Shriman
Narayan wanted such intervention

Shri G. B Pant: I am here talking
of the Central Government So far as
the members of the Congiess organisa-
tion are concerned, not only Shn
Shriman Narayan or other Congress
men but everyone who has gone to
Kerala, for instance Shr1 Asoka Mehta,
has felt that there was a growing feel-
ing of insecurity in the State

Shri Tangamani: He demanded 1t in
Apnl 1987

Shri V., P. Nayar: On the thurd day
after the State Government took ovel
the admigistration

Shri G. B, Pant: . and that feel-
ing has been shared by many people
Even the Prime Minister got that im-
pression when he went there But
when he referred to that, instead of
applying the searchlight mside and
sceing whether there was anything
wrong and whether anything could be
done to set matters right, efforts were
made to controvert what he had said
and his own opinion was considered
to be altogether wrong.
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So, paople who have gone to Kerala
~1 have spoken to some people some
timesg—have told me, “Come to Kerala
and sece what 15 happening there”. I
do not myself know fully what 1s
happening there, so far as seeing things
with one’s own eyes is concerned. But
today it 13 certanly something very
rare that 1s happening in Kerala. All
parties, the poltical parties, I mean,
the Revolutionary Socialist Party,
the PSP, the Congress

An Hon. Member: What about the
communal parties?

Shri G. B. Pant: and even those
parties which had nothung to do with
politics such as the Nair Society,

Some Hon. Members: And the
Catholic Church and Muslim League

Shri G. B. Pant: the Catholics,
and aliso the Musim League, all those
peohle who had been fighting with
each other and who had been looking
only after their communal interests
and who had a lmuted vision and who
never cared for the larger affairs of
the State, they all found it almost
Intdlerable, according to them, to hve
1n the conditions prevailing m Kerala
Such a sort of—I did not
like to call it national upsurge—but
such a sort of upsurge in which peo-
ple of all types are taking part and
members belonging to all parties have
been, taking interest, such develop-
ments have seldom been noticed after
independence  (Interruptions)

My, Speaker: Order, order

Shri G. B. Pant: Before indepen-
dence there were occasions when most
of us could meet and join hands, but
this perhaps 1s the solitary example
after independence when all should
have felt so equally aggrieved and
should have joined hands together

I do not say that Congress Govern-
ments have not made mistakes, whe-
ther in the States or even here at
the Centre. But such a sort of unted
mass upsurge in which you find not
only, what are called, the proprietary
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interests or the vested interests but
also labourers, also others, men be-
longing to the so-called down-trod-
den classes, every section, arrayed
agaist the Government, this is some-
thing very serious and grave which
called for attention. And to deny its
existence or to laugh at it as though
it were an occasion for jubilation is
hardly appropriate.

Sir, 1 have referred to some of the
general aspects of this problem. But
I do not know 1f I should take too
much of the ime of the House There
is much more to be said. There have
been releases. There have been, there-
after, charges of discrimination even
in the field of labour and then the
police policy which made a distinction
between one class and another, which
suggested and which rather directed
the police not to intervene and which
also instructed the people not to make
use of the preventive sections in the
penal law of the country, which no
one can do. No one has the right to
ask a magistrate not to do what he 1s
required by the law to do; no one can
ask a policeman not to discharge the
duty which the law has imposed on
him.

And not only were there releases of
large numbers, and renussions
were granted to others, thirty-fous
persons who had been gulty of very
heinous offences of a hideous charactr:
which I would not like to ment:>
here in detail, for murdering police-
men, were also released The Gov-
ernment had the power to do so. But,
not only then, thereafter also, this
process continued throughout. Cases
were withdrawn—even cases where
violence had been committed—and
sentences were remitted so that the
majesty of law and the rule of law
was virtually abrogated.

Shri Sadhan Gupta: Do you promise
not to withdraw cases after the Pro-
clamation?

Some Hon, Members: That 1s what
the Congress has dong.
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Shri G. B. Pant: If the Congress has
done it, it has been equally guilty.

Shri Sadhan Gapta: Will you inter-
vene then?

Shri Tangamani: When the Praka-
sam Minstry came, cases were with-
drawn and prisoners released.

Shri G. B. Pant: I may mention that
when I was connected with the ad-
ministration of a State, so far as I was
concerned, two of our fellow Members
of the Congress Party were charged
for framung incorrect bills of travelling
allowance. They had to stand trial
m a court. One of them died during
the trial of the case and the other had
to stand trial for more than a year 1
altogether refused to withdraw the
case even though 1 was interested in
my party. I do not think that in any
Congress State such withdrawals and
remissions are made. That is, mem-
bers of the party are either not arrest-
ed or if arrested

Shri Easwara Iyer: What about
Andhra 1n 1954” You threw open the
Jal gate

Mr. Speaker: Order, order; let us
confine to this

Shri G. B. Pant: Mcmbers of one
party are not arrested If the police
takes action against certain persons,
then, the police has to suffer and 18
asked to pay the penalty. There are
cases tn which after the trial has been
held and the man has been sentenced,
the sentence 1s remitted There are
cases of withdrawals—I have got
judgments too with me—in which the
courts have upset the orders of with-
drawals and said that the withdrawals
cannot be allowed as these were not
fit or proper cases for such with.
drawals. First, the dignity of law
suffers People are at first not arrested
The police are asked not to  take
preventive action When they are
arrested, then, either they are not
hauled up before the courts or even
if tried and sentenced these sentences
are remitted. This becomes a mockery
of law, and it certainly goes sguinst
the principles of rule of law.
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There have been cases 1n which
pecple were not given protection a:
tiey had to go to the High Court and
the High Court has issued writs of
mandamus to the police.

Shri Nagl Reddy: How many writs
have been issued against the Congress
Government?

Mr. Speaker: Order, order, the hon
Member can answer later

8hri G, B. Pant: So far as the Con
gress Governments go, I have not
heard of a single

An Hon, Member: Largest number

Shri G. B, Pant: 1 have not
heaid of a single case yet in which
the High Court had been asked to 1ss-
ue a wnt of mandamus to give pro-
tection If there has been such a cas
and if such an order has been passed,
we would like to know about 1t We
would see what could be done We
would not say that it is the right thing
that has been done If the Congre-s
Government has done anything that
is wrong, that wrong must b
remedied So far as I am aware
nothing like that has been done 1 do
not thunk that during the ten years o1
12 years of Congress rule

Shri V. P. Nayar: Misrule

8hri G. B. Pant: there had
been In the aggregate as many wi'n
drawals and remissions as 1n the Statc
of Kerala

Shri S, M. Banerjee. Just now 1t
has happened in three cases

Shri G. B. Pant: This 1s so far as
acts of violence are concerned Thcere
may have been some cases in which
there was some non-violent picket-
mg or something hke that But
wherc any sort of violence was in-
volved, no such action was ordinarily
taken If there had been any cases,
their number must be very small

Then, I would submit that it has
been reported that the benefit of the

respect of Kerala

80\cplled police policy was given to
Ofy get of labourers or peasants and
B0y 1o others Simularly, the Anti-
Eviction Ordinance was admunistered
In 3 discriminatory way There had
been complamnts about co-operatives
8lyo So far as the promotion of co-
OBeratives 1s concerned, we all agree
an4 as the hon Members know, we In
Our platform, today, are for them
(Interruptions)

Mr. Speaker: Order, order If hon
Members go on hike this, how can we
he,r anything here” Order, please

8hri G. B. Pant: There has been no

scrimination 1n these matters It 1s
$Ometimes said that we have mterfer-
€4 with the Kerala Minstry because
°"(fie progressive measures tfiat (fiey
Wire taking and the laws that they
h3g passed We are being blamed by
Pérsons for whom hon. Members
%Bposite scem to swear the respect in
Which we hold them that we are carry
Mg out the communist programme

Shri Nagi Reddy: In words

Skri G. B. Pant: That 1s the main
charge against us and they have form-
a different party so that the com-
Munist programme may not be carried
%4t by us

Shri Tridib Kumar Chaudhuri: Is
thy hon Minister aware that the Chief
Mimster of Kerala said that the Com-
Mynist party was carrying out the

bngress programme?

Shri G B Pant. I may tell you that
ttle Congress has to 1ts credit progres-
Slye measures which 1t will be hardly
Possible for any party to carry out
“ithin any measurable distance of
Ume Al Princely States have been
Merged 1n the Union of India Can
8ny one think of any measure more
Progressive than this® Zamindans
have been abolished Talukdars and
Jagirdar: have been abolished

" Shri Sadhan Gupta: But, peasants
wave been evicted

Shri G, B. Pant: So far as my State
s concerned, the abolition of zamin-
Yar has been accompanied by the
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granting of permanent rights to every
tiller whether he was a tenant or a
sub-tenant This goes much farther
than 'what Kerala has done. Similar-
ly, so far as laws for relief of in-
debtedness go, we have wiped out
indebtedness to a large extent I have
had opportunuties of dealing with
these matters and I am prepared to
stand any sort of exammation on this
score So, do not concoct things
which have no basis whatsoever The
situation calls for a calm and dispas-
sionate consideration, and that 1s what
we would request the hon Members
opposite to bring to bear on this 1ssue
which has been sought to be clouded
m other ways

There are many other points, but, as
I said, I would not like to take more
time of the House It 1s my wish, and
it 1s my prayer, that thuis House may
succeed not only in taking the right
step at one time, but in following it
up with energy and zeal, so that the
ideals which we have cherished may
be reahised and that democracy which
we have dreamt of all our life and
which 13 now the basic creed of our
everyday activities may be preserved
built up and nurtured in this country

Mr, Speaker Resolution moved

“That this House approves the
Proclamation issued by the Presi-
dent on the 31Ist July, 1959, under
clause (1) of Artcle 356 of the
Constitution ”

Shri Naushir Bbarucha (East
KXhandesh) I think the Home Minister
188 modified the proposition

Mr. Speaker: Yes, those words are
not in the end now That 18 all There
18 no other modification The other
words were “assuming to hiumself all
the functions of the Government of
Kerala” He now wants that those
words may be omutted The Pro-
clamation was issued with respect to
clause (1) of article 356 of the Consti-
tation which provides for the super-
session of the legislature, taking over
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of the Government's functions, issuing
certain other directives and so on.
It 13 comprehensive now This meets
with the objection that was raised by
Shri Tridib Kumar Chaudhuri

There are some amendments which
have been tabled Hon Members are
aware that a negative amendment
ought not to be moved

Shri Easwara Iyér: With respect to
that, I may submit that mune 1s not
a negative amendment. I would sub-
mit a word of explanation before you
give your ruling on that

Mr. Speaker: How 1s it a pesitive
amendment?

Shri Easwara Iyer: Although I have
(xsed the word ‘disapproves” there,
you will kindly see that I have intro-
duced a provision calling upon the
President to revoke the Proclamation
under article 356(2) So, it 1s a posi-
tive amendment that I am seeking to
move although I am asking for dis-
approval (laughter) You may laugh
over it Probably you are not aware
of article 356(2) Article 356(2) says

‘Any such Proclamation may be
revoked or varied by a subsequent
Proclamation ”

So, I say that although this Resolu-
tion 1s tabled under article 356(3)
secking the approval of thus House,
it 1s open to this House to call upon
the Union Ministry to advise the Presi-
dent—the Home Minister himself said
that he has advised the President to
1ssue this Proclamation—to take pro-
per action under article 356(2) by
revoking the Proclamation, so that it
i1s not a negative amendment It 1s a
positive suggestion that I am making

Shri 8. M. Banerjee: Taking advant.
age of article 356(2)

Shri Easwary Iyer: Approving meana
that it is open to the House to dis-
approve also,
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My, Speaker: There are amend-
ments simailar to Shri Easwara Iyer’s,
which resd thus;

That in the resolution,—

(i) for ‘“approves”
“disapproves”; and

(it) add at the end—

substitute

‘and requests the President to
take 1mmediate steps under clause
(2) of Article 356 of the Constitu-
tion revoking the Proclamation and
restoring the functions of the
Minstry end the Legislature 1n
Kerala State”

Shri Ezswara 1Iyer: Amendment
No 4 15 a substitute Resolution which
reads:

That for the original Rusolution,
the following be substituted,
namely —

“That this House disapproves the
Proclamation by the President on
3ist July, 1959, under clause (1) of
Article 356 of the Constitution
assuming to himself all the funce
tions of the Government of Kerala
and calls upon the Union Mimastry
to advise the President to take im-
mediate action under clause (2) of
Article 356 revoking the Proclama-
tion and restoring the executive
and legislative functions of the
State as 1t existed on the 3ist July,
1959

Mr. Speaker: There are some pre-
cedents regarding this

Thus 13 not a matter of first impres-
sion. Here 1s para 326 from Decisions
from the Charr,

“On the 26th March, 1956, after
Shri Govind Ballabh Pant had
moved his Resolution approving
the Proclamation issued by the

1 President on the 28rd March, 1956,
‘under Article 856 of the Consuitu-
tion relating to Travancore-Cochin
State, Shri H, V. Kamath rought to
move the following amendments
given notice of by him:
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(1) 'That for the original resolu-
tion, the following be substituted,
namely’ —

“That this House disapproves the
Proclamation 1ssued by the Presi-
dent on the 23rd March, 1858, under
Article 356 of the Constitution, as-
sumng to himself

“all the functions of the Govern-
ment of Travancore-Cochin"*

(2) ‘That in the Resolution—

for ‘“‘approves” substitute ‘“dis-
approves”’

(4) ‘That 1n the Resolution——

for “approves” substitute “urges
the revo.ation of ™'

Same thing as Shr1 Easwara Iyer's
amendment

Shri Easwara Iyer: He has put
Article 356(2)

Mr. Speaker: It does not matter

“Ruling all the amendments out
of order, the Speaker observed.

‘Amendments Nos 1 and 2 in the
name of Shiy Kameth aie nega-
tive ones so they are not allowed * **

Amendment No 4 1s also not
allowed on the same ground'’

There are other rulings also to the
same effect

Hon Members will kindly consmder
that so far as this matter 1s concern-
ed, all such Proclamations may be
1evoked or varied by a subsequent
Proclamation The 1ssue of the Pro-
clamation i1s by the President Thus
House has no right to 1ssue a Procla-
mation It can only approve of the
Proclamation 1if 1ssued

Shri Easwara Iyer: I may be per-
mitted a word of explanation Al-
though 1t 1s for the President tu issue
a Proclamation, the Home Minister
categonically stated that the Premdent
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has acted as the constitutional head
of the Siate and listened to the aid
and advice of the Ministry If that is
so, this Ministry is also responsible
under the Constitution to the House,
and that i3 why I have stated in my
amendment that we may call upon
the Ministry to advise the President
to revoke the Proclametion under
article 366(2) It is not the discre-
tionary power of the President that
is to be exercised under article
856(2) but the constitutional power
of the President wherem the Union
Ministry steps m and advises him to
rr.;nﬂte 1t on the call of this House

W Teaker T otene  hessd S
laswara Iyer not once, but twice

So far as clause (2) of article 356
18 concerned, 1t reads

“Any such Proclamation may be
revoked or varied by a subsequent
Proclamation ”

It is common knowledge, and 1t 1s
also one of the fundamental 1ules of
mterpretation that the person who
appoints has got the right to dismiss
that the person who 1ssues the Pro-
clamation can revoke the Proclama-
tion The President need not come
to the House He can issue a Pro-
clamation, and as soon as he 1s satis-
fied that the emergency exists no
more, he can, of his own accord,—of
course, he i1s always advised by his
Minister—without comung to  this
House, revoke the Proclamation
Therefore, he has got the right to
issue a Proclamation and to revoke a
Proclamation

If it has to be approved for a
period longer than two months, cer-
tainly he has to come before the
House But there w a difference
between an Ordinance and a Procla-
mation, though the same wording s
used The President issues an Ordi-

ance, and it is open to the House to

pprove of it within a perfod of
six weeks, otherwise, it will go on
for six weeks. Within six weeks
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Government may bring e« Bill to put
into effect all the provisions of the
Ordinance The Ordinance, uniess it
18 disapproved in the meanwhile, lap-
ses at the end of six weeks if nothing
more happens There is no similar
provision here to disapprove of

Proclamation within two months.

14 hrs.

If before the end of six weeks, no
Bill 18 passed, then an ordinance
lapses, 1n the case of a Proclamation,
it no resolution approving 1t 1is pass-
ed, then 1t lapses at the end of two
months  There 1s similanty of pro-

vision, so far as ordinance and pro-
clamation are concerned, in this res-
pect, both will stand on the same
footing, the lhife of an ordinance 1s
six weeks, whereas the lfe of a pro-
clamation 1s two months If no effort
1s made or no step 1s taken to conti-
nue the ordinance by way of a Bull
or to approve a proclamation by way
of a resolution, then both of them
lapse

But there 1s an additional provision
that has been made in article 123 of
the Constitution relating to ordinan-
ces, and that 1s, that if this House
fecls that even for six weeks, the
crainance ought not to be m opera-
tion then 1t may have it revoked by
a resolution immediately But a
sumiiar provision 18 not there imn res-
pect of proclamations When once a
proclamation s made 1t shall conti-
nue for a period of two months, there
1s no question of revocation, unless
the President who 1ssued the procla-
mauon himself revokes it There is
no power for this Parhament ¢o do
so While m one part of the Consti-
tution, it 1s said in respect of a simi-
lar matter that st may be revoked,
yet in another part of the Constitu-
tion, relating to this matter, we find
that 1t 1s entirelv left to the discre-
tion of the Premdent advised
Ministers Merely because the Minig-
ters are responsible to this House, w
cannot invoke that power under the

3
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Constitytion. The Constitution could
have easily szid here that it is open
to the House to have it disapproved
within a period of two months. But
that has been deliberately omitted
here. Therefore, the entire discre-
tion is given to the Government of
the day headed by the Presidéent, or
the President advised by his Minis-
ters, to waich and then if he has to
revoke it, to revoke it himself, or if
he wants to continue it, to advise his
Ministers to bring forward a resolu-
tion for approval, as he has done In
this case. I am sorry that this is not
on all fours with the case of ordinan-
ces, There 18 no provision for dis-
approval here. That is left to him.

1t there were no d.flerence bet-
ween the one and the other, I would
possibly have stressed the language
saying that this House is entitled to
giwve advice to the Mmisters or to the
Government who have to advise the
rﬁ(esident But there 1s a difference.

it 158 within the exclusive jurisdictiod™

of the President to 1ssue a proclama- ,
' tion or to revoke .t. If the proclama- !
. tion has to continue m force beyond
two months, this House has to approve
of it It cannot be revoked before,
unless the Pre<ident himself thinks of
revoking 1t. Th.s House has no juris-
diction to revoke it within a period of
two months. That i3 the position
under the Const tution.
anvel

Therefore, 1 am exceedingly sorry
that I cannot allow this amendment

There are also precedents in this re-

gard. On a prior occasion, 1t was

ruled that this kind of amendment
was & negative amendment, and nega-
tive amendments arc not allowed

Now, the onjly amendment that
satisfies all the testg and does not
contravene any of the provisions 1s
that tabled by Shn Narayanankutty
Menon, which reads:

“That at the end of the resolution,
the following be added, namely:—

‘but expresses its regret in  not
having given any cogent and speci-
fic reason for assuming that the

respect of Kerala

Government of the Kerala State
could not be carried on in accord-
ance with any one or more of the
provisions of the Constitution and
also in not giving the Government
of Kerala an opportunity to repre-
sent 1its case before the Proclama-
tion was issued inter alia dismiss-
ing the Kerala Government itself.”

While approving the proclamation,
1t Just makes a general remark pos-
sibly for future guidance. I do not
find anything there technically
objectionable

Shri P. K. Deo (Kalahandi): So
far as my amendment 1s concerned,
I beg to submit that there has been a
precedent 1n this House. When this
PEPSU matter was discussed on the
12th March, 1953, a similar amend-
ment had been admitted in this
House, that had been tabled by Shri

H N Mukerjee. That was to the
effect that-

“for the word ‘approves’ the
words ‘takes into consideration’ be
substituted .

So, I request you to admut the first
part of the amendment standing in
my name. Regarding the second part.
1t is a suggestion for future action.

Mr. Speaker: No, it 1s the same
thing The hon Member has put his
amendment this way by saying:

“for ‘approves’ substitute ‘takes
into consideration’”. He has not
used the word ‘disapprove’ there.
But, later on, he uses an expression
to that effect, he brings up the
samc matter m substance by say-
ng

“add at the end.

‘and resolves that the proclama-
tion shall be revoked before the
31st of January, 1960 and parha-
mentary government restored in
the State’”.
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That 13, he disapproves and wants the
revocation of the proclamation. If he
approves, I do not know whether he
would be for revocation. It he ap-
proves, let him vote for the resolu-
tion; if he disapproves, let him vote
against it, but not by means of this
amendment Even this amendment 1s
out of order

Shri Tridid Kumar Chauvdhuri:
What about my amendments Nos 5
and 6? Amendment No 5 is copied
word for word from Sardar Lal
Singh’s amendment and Shr: Baha-
dur Smgh’s amendment 1in the
PEPSU case

Mr. Speaker: That 1s also negative
m character

Shri Tridlb Kumar Chaudhuri:
But that was allowed at that time

Mr. Speaker: The amendment

reads

“This House, having considered
the Proclamation 1ssued by the
President on the 31st July, 1959
under clause (1) of article 856 of
the Constitution assuming to him-
self all the functions of the Gov-
ernment of Kerala, regrets that the
action of the Government of India
in suspending the Constitution and
the assumption by the President of
the functions of the Government ct
the State of Kerala, in the manner
that these have been brought about,
would not serve the best interests
of healthy development of demo-
cratic traditions in India "

This goes against the spirit of the
resolution which is only for the pur-
pose of approval The hon Member
may speak, 1f he gets an opportunity,
and say all that he wants to say; he
may say that 1t was not proper, this
ought not to have been done and so
on. That is not aiding this resolu-
tion; it only opposes this resolution
mly he has stated the grounds in de-
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So, only ShM Nareyanankutty
Menon's amendment is there.

Shri P. R. Patel (Mechsena): There
15 also another amendment in his
name.

Mr, Speaker: 1 have seen the other
amendment in the name of Shri Tri-
dib Kumar Chaudhun also. There
are some modifications here wund
there, but it is the same in substance.

So far as the original resolution is
concerned, I omitted the words
‘assuming to himself all the functions
of the Government of Kerala’. But I
must add the words ‘n relation to
Kerala’. Otherwise, the resvlution
will be absolutely general, and 1t will
not indicate anything

Therefore, the resolution will read
as follows*

“That this House approves the
Pro lamation issued by the Pres:-
dent on the 31st July, 1859, under
clause (1) of erticle 356 of the
Constitution 1n relatton to the
State of Kerala”

The hon Minister may lay the
summary of the Governor's report on
the Table of the House

Shri G. B. Pant: I beg to lay on the
Table a copy of the summary of the
report of the Governor of Kerala to
the President
[See Appendix 11, annexure No. 74-A)

Shri Narayanankutty Menon
(Mukandapuram) May I make one
submission? I am not moving my
amendment, because I had coupled
my amendment with that of Shri
Easwara Jyer so that they should be
read together Since thet amend-
ment has been ruled out of order,
and is, therefore, not being moved, !
am not moving my amendment also.

Shri Vajpayee: He should take
leave of the House to withdraw the
amendment,
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Shri P. K. Des: It is the property
of the House, and, therefore, he must
ask for leave.

Mr. Speaker: 1 was merely asking
him whether 1 might treat it as
moved; but he did not answer it, Ulti-
mately, he said that his amendment
was 50 linked up with Shri Easwara
Iyer's that both of them went
together. Therefore, let him have
his own way.

So, there are no amendments before
the House now Only the resolution
in the form is now before
the House.

Shri Jaipal Singh (Ranchi West-
Reserved—Sch Tribes) What about
adjournment of the House?

Mr. Speaker: Yes, we had said that
we shall adjourn for an hour It is
now 2-10 p.M 8o, we shall meet at
3-10 .M.

Some Hon. Members:
3-30 pM

Let 1t be

Mr. Speaker. All right The House
will now stand adjourned and meet
again at 3-30 pm

14.10 hrs.

The Lok Sabha then adjourned till
Half Past Three of the Clock

The Lok Sabha re-assembled ot half
past three of the Clock, Mr Deputy-
Speaker wn the Chasr

RESOLUTION re PROCLAMATION
IN RESPECT OF KERALA—
{contd)

Mr. Deputy-Speaker: The Resolu-
hon 15 before the House Shn S A.
Dange

Shri §. M. Banerjee: The Speaker
had asked Shri Muhammed Ehas to
withdraw from the House 1 the
morning. As we are having a very
importlant debate, would you kindly
rescind that order and allow him to
come in?

respect of Kerala
8hri C. D. Pande (Naini Tal): How
does it make any difference? He
should have known before,

Mr. Deputy-Spesker: The Speaker
has 1ssued the order. It might be
difficult for me to revoke it

Shri C. D. Pande: That cannot be
allowed It 13 the lightest punishment
that could be possible

Shri 8. A. Dange: Sir, the subject
before us has already been charac-
terised as one which has caused not
only a lot of sur in the country but
also anxiety in the minds of all poh-
tical parties, all interests and all
classes 8o I would like 40 treat thus
question nather from the standpoint
of politics than from the standard
adopted by the Home Minster in the
larger part of his speech

He brought in questions of release
of prisoners and so on and so forth. I
do not want to discuss that for the
present, but 1 would straightway desl
with the political question  If any-
body goes round the country and
reads the papers and even meets
Congressmen who may be anti-Com-
munist, he will find that even m thewr
minds and especially 1n the minds of
the muddle class, there 18 a feeling of
uneasmness, 8 shight discomfort at
what has happened. People may
even say that the Communst Party is
bad and Communists are certainly
very bad and do not deserve to rule
or live in this country and so on.

15.34 hrs.
{MR Speaxer in the Chasr)

But the brtterest anti-Communist
cven today feels uncomfortable about
what has happened Why is that feel-
ing there like that? It shows that for
a large number of people—almost a
majotity i the country—what has
happened 1s not according to the
tenets of democracy It does not
<atisfy their feelings as to how demo-
cracy should develop, and they feel
that something has happened which
s a crack 1n our future development.
Hence anses a hittle feeling of dis-
comfort, uneasiness, anxiety to know,
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& tremendous desire to know about
the subject that has been aroused in
all ranks of people. Even the most
backward people, who would never
thought of politics, have been roused
into a sense of politics and are ask-
ing why this has heppened.

Naturally, therefore, we should like
to discuss that question from that
pomnt of view A Mmistry has been
dismissed Yes. But a Ministry had
been dismissed before also, as the
Home Minister says Four or five
interventions have been there before.
But never has an intervention caused
such a stir, such a feeling, such an
uncomfortable feeling in the minds of
the middle classes, intellectuals and"
even Congressmen as this interven-
tion has caused Why this peculiar-
ity? (Interruptions) If you are not
roused, I am very sorry for your
future (laughter)

I was taking 1t for granted that the
gentlemen do feel and are roused and
want to know and find a solution for
e situation whi~h, for all purposes, 1s
not healthy for anyone, let alone the
Communist Party I was perhaps
misunderstanding 1t May be But in
any case, Congressmen at least out-
side this House, and some of them
here who may hke to acknowledge it
whenever there 1s a possibility for
suth & thing, do feel that something
has happened which should not have
happened If it 1s the intention or
the view of people that what has
happened 1s exactly what should
have happened, that, of course, is an-
other matter When approving the
Proclamation, one might take that
stand; due to the party posifion m this
House, perhaps one cannot tell the
truth. Anyway, I am not concerned
with that,

Now, this thing has aroused atten-
tion because it was, as is already said,
a Communist Ministry and an un-
precedented situation had been creat-
ed in a State ruled by the Commun-
ists. And it is said that the Govern-
ment of India from the very beginn-
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Ing wanted to be very helptuli It
Almost went out of its way, even per~
haps to the point of embracing  the
Qhiet Munister, actually, in the
Rer Congress manner! It went out of
its way to help the Government, lest
Iy might be msunderstood that
Yecause it was a Communist Govern-
YNent, it was not being  helped!
erefore, they say that this inter-
Vention is not at all in furtherance of
the interests of the Congress Party or
Qgainst the interests of the Commun-
I3t Party, but is resorted to in order
ty cure a situation which was beyond
Qure except by this method of dis-
Missing a Ministry. That is the ques-
tion that 1s worked out.

Now, I want to put that question
2nd ask: 1s that true” My position is
that from the beginning there was
81most a feeling, at least :n  certsin
"zadmg Congress ranks, that from A
' Z what was happening was wrong
8nd, therefore, 1t must be suppressed.

I will detarl one or two points to
lystrate my case  First, when  the
®lection results came, then, of course,

ere was surprise Communists clec-
tvd» By a majority in a State and
€oing to form the Government’ Whet
4 horrid thing” Impossible’ How
€an 1t be? That was the question
hemg debated 1n the conservative

ess, throughout the Congress
Bipess, throughowt the Press which
Yas enamoured of expressing conser-
Yative opinion Why this  curprise?

e-ause 1t was taken as an axiomatic
Yuth thet Communism has no roots
5 the country, Marx is naturaily out
Ot date, Socialism of the Marxian
{Ype can never win a wictory! And,

ercfore, another axiomatic truth
that Communists 1if ever they have 1o
f5:m a Government vr capture power,
Must do 1t by armed struggle, by cap-
tyring power by ail sorts of means
€xcept a proper, democratic olection!

ommunists coming to power by a
Majority of votes through an alectoral
Method 11 a democratic country s
mpossible! Take the Soviet Union,
Take China; take the other demo-
Clacies. Where is there a picturs, an
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And then the thing happened. The
Communists did get the vote. May b.
@ve lakhs more or five lakhs less—
that is not the point. But they did
get the vote in an election and got
the majority of seats in the legisla-

ly the Congress Party and the Con-
greass Governments in the States and
at the Centre for this was an unheard

ton, even if they win, one does not
know whether they should be sllowed
to form a Government (Interrup-
tion). He was then pulled up. Then,
ultimately, good sense prevailed;
they were allowed to form the Gov-
ernment-—even with a majority of
two—does not matter There was a
majority of two and they were allow-
ed to form @ Government Good
sense prevailed and the communists
formed the Ministry

Immediately the Congress General
Secretary jumped into Kerala, Shn-
man Narayan.

An Hoo. Member: Agarwal

8hri S. A, Dange: He does not like
to put that name ‘Agarwal’, because
be wants to rule out the smell of
communalism from the name at least,
if not from the hcart. So, that is his
new name, Shriman Narayan, and he
jumps into Kerala and immedhately
announces that law and order 1s 1n
danger, life is insecure—within 3
days. Within 3 days of the com-
mmist ministry coming into power
and within 8 hours of this gentleman
going there, he found that law and
was collapsing, life was inse-
and something must be done.
thers began the chain.

m»“’-

il
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of Kerala
The Deputy Minister of Food sad
Agviculture (Bhri A. M. Thomas):
He went there only after three
months, (Interrupiions).

Shri 8, A. Dange: So, here begins
the chain and this chain is followed
Up very quietly and mn a very plann-

way—in various ways. So, my
first point is that there was a shock,
a yense of fright. They did not want
us ¢0 come to power through elec-
tions, But then they found their
various theories were blown up; all
their accepted principles about com-
muynism were finished because we
hagd come to power by election.

Shri Asoka Mehta (Muzaffarpur):
The theory is to get nd of you hy
election—to see whether we can get
nid of you by election

Shri S. A. Dange: I will come to
that later That is why you wanted
intervention You cannot get rid of
us by election; that i1g right.

Now, of course, people say that we
cape t{o power not because we were
liked by the Kerala people But, in
any case, they voted us, some few
lakhs less than others. They said it
Was & munority vote May I know it
this whole Treasury Bench has a
Majonity vote in the country?

Agn Hon. Member: No, no
Shri S. A. Dange: All of them . .

Pandit K. C. Sharma (Hapur): Ten
times more than what you have got.

Shri S. A. Dange: Twice elections
took place m this country. The most
POpular man in this country, the man
Who deserves to get the highest num-
ber of votes, in the country failed to
g6t the highest recorded aumber of
VGtes, 1n the elections. That is a
fact of h story It was once a seat in
Telangana that got the highest
number of votes and in another it
Was a seat in Bombay that got the
highest number of votes. It is not a
Question of judging by the wvotes.
(Interruptions).
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I am not casting any reflection
upon the Prime Minister. If you say
the main factor in elections is more
percentage, then, it is not the real
index. (Interruptions). So, here I
am prepared to concede that we did
not get a majority vote—we had not
the majority of people behind us. I
am quite prepared to concede that
position,

In fact, I am prepared to concede
to you another reason which the
Congress party people have them-
selves put forward. And that is this.
We came to power because people
were disgusted with the corruption
of the Congress party, with the dis-
sensions in the Congress party and
that was a positive factor in our aid.
And, if that could teach them a
lesson, I should be glad about that.
At least in history we shall have
carried out one function, that is,
convincing the ruling party, ruling in
13 or 14 States and the Centre, that
its dissensions, its corruption and its
policy are making the people disgust-
ed and, naturally, n Kerala, they
turned to the Communists. If they
did not turn to the PSP. then I
cannot help it If they did not take
to R.S.P. I cannot help it. They have
a chance in U.P. where with 98
dissidents the Congress party is in
crisis. They have chances in other
States like Bihar where there is a
big force, Let them try their luck.
Why should they be jealous of us
and give up their platform of
socialism?

So, in Kerala there was this
peculiar situation, From 1947 there
were 7 ministries. They tell us that
we are the cause of instability. No;
we were the cause of the largest
amount of stability and continuity
and of prope? rule. Within 10 years
there were 7 ministries; out of them
5 Congress ministries and four of
which feel because of dissensions in
the Congress Party. This was the
picture of Congress rule and
instability. There were 4 or §
general elections and 2 interventions.

AUGUST 17, 1059
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Were we the cause of i No, The
cause of it, the background of it, the
foundat.ons of the instability i
Rerala were laid by the Congress
ministries; and they are the causes of
what happened later on even in ouwr
regime. Therefore, the instability
and insecurity is not our crestion.
Instability and insecurity iz the crea-
tion of these dissidents, these
factionalists doing all their deeds-X
do not want to describe them, they
are there on record.

That was the position when we
fought the last elections. Did we
want the communist party rule?
People charge us by saying, com-
munists are out for power only for
their own party. Does our behaviour
show that? Why do you forget the
facts of h story? When the elections
were to be fought we proposed to
the P.S.P. the RS.P. and others ¢to
have electoral alliances, platform
alhances, seats alhances. These
pohtical parties whom Shri G. B.
Pant mentioned so graciously and so
very flatteringly—because he wanted
us to forget the Catholic Church and
the Na.r Service Society—to these
political parties we offered an alli-
ance And, in that alhance what did
we offer? The P.S.P. were demand~
ing 87 seats and we were compro-
mising very near; the RS.P. wanted
17 seats; we were prepared to com-
promise. I hope that in the mew
congress ailiance they got that much
at least Now let us wait and see
what they will get. They will have
to meet a situation where it may be

ever is left over, the crumbs, for
them.

In any case, what does this show?
This shows that we wers not trying
to get power only for our party but
we were trying to get power for &
front, a democratic force, a soclalist
force, a stable force which would put
down once and for all these disepun-
sions, these ministries crumbling and
this picture of instability and
insecurity. Therefore, we said, o8
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us bave an alliance. Their offer
onme out first only for negotiating on
the number of seats. They quarreiled
ister on with us because they wanted
‘such a number of seats that as would
Jeave us in a total minority of ome,
or two which we refused because we
wanted the front to have absolute
majority against the Congress and
other opposition. So, they dropped
from that alliance What could we
do? We had to stand alone

is a fact; I do admit that I did
expect that we would be getting
such a sweeping poll, such sweeping
numbers of seats Not that we had
not expected 1t at all, because If we
had not expected that at all we would
have made any compromse with
these gentlemen with 32 and 40 and
60 seats We had just an inkling that
we might win, but if the front was
there so much the better But if it
is not, then let us try our luck and
let us hope that the people will trust
us They trusted us and we got the
majority

There was this thing From the
very beginning these people had a
fright and a shock about the electoral
results, and the resuits came, as I
am telling you, because of the situa-
ton that prevailed

P

They say, we have a lust for
power Even after this, when we
we.e 1n &8 majority, did we or d @ we
not make an offer to the left parties
to come and join the Government?
This was an unprecedented example
set by the communmist party only in
India, that though we had a majonty
yet we offered to the other left
political parties seats in the ministry

Amn Nom. Member: For retaining
power.

Shri 8. A. Dange: That was an
uwnprecedented example We did it
not because we wanted power for
our party only but we wanted a
Government, a real democratic Gov-
tmment, If that were not so we heed
3t have offered any terms A letter

SRAVANA 26, 1881 (SAKA) Proclamation in
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respect of Kerala
was written to the other parties
the letter was kept pending for
number of months But they
they would not jomn. That did
matter I am quoting an example
show that the prejudice that the
people carried about us that we only
want to be 1n power even after the

Sgéug

tions, even when we had a majority,
we offered a composite Mmustry to
be formed but these force rejected it.
They may be right i their rejection,
they may hate us or dishke us That
18 another matter The question is
whether we tried it or pot If
certainly they had accepted it, then
the position would have been quite
different, there would have been a
Ministry of the front and there would
have been a majority in the Assembly
of the Communist Party, the Praja
Sacialist Party, the KLP, etc So,
in the method of coming to power,
mn the formation of the Ministry, in
the method of running the adminis-
tration, all along we did not show any
desire to have a Communist rule as
such We showed a desire to have
a M nistry which would be composed
of all the lefuist parties, a democratic
ministry of the leftist political
parties This was our position We
were not really out for what they call
the total dictatorship of the Com-
mumist Party However, when they
were disappointed with the election
resuits, the first shocks were some-
how or the other digested they start-
ed a cold war this Ministry must not
be allowed to govern in peace. They
expressed a surprise that the com-
Munistg did not do things which they
were expected to do. That 1s another
difficulty that the Congress has rum
into They did not demand nations-
lisation of this and that and all that
tremendous programme identified
with communism, and did not have
violence, dictatorship, suppression
and so on All that was not tried by
the Communists and so there was

some disappomntment. In fact this
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appeared as a complaint in some of
the publications about Kerala. They
found that we were trying to put into
practice the programme of the Con-
gress. Some of them asked: are you
not falling from your pedestal of
communism? I say: what is com-
munism in  this country? Land
reform is the basic tenet of
communism, the earning of a living
wage is a basic tenet. In fact the
position 13 that, if the Congress were
really to put their own programme
into action, they would not be what
they are today and the country would
be quite different. The problem is
not one of programmes or objectives.
Socialism is the objective, The pro-
gramme 1s there; the Nagpur pro-
gramme has been included just now.
The difficulty is that it is not being
put into effect. When evictions are
taking place, such sentiments
are expressed—the Ministries do not
act with such firmness and in a non-
partisan manner as to see that they
are not evicted. The land-lords evict
the tenants and they are told to go
to law and be merry about it. The
programme prombiting eviction 1s
good; it is there. Take =zamindary
abolition. Zamindars exist by what-
ever other name you may call them
Therefore, the question is not about
the programme or the objective, The
zoal of a classless society has been
accepted by the Congress; we have
no quarrel about the objective, Our
quarre] is that these measures are
not executed; they are not properly
implemented because they lie on the
side of the peasantry, the working-
classes and the middle-classes for
whom the laws are supposed to be
made to make them prosperous, $0
then what if happening? With'n the
framework of socialism, monopoly
capital is growing. The tenants are
not getting land; the peasant does not
get his rights; the worker and the
middle-class do not get their rights
and everywhere there is a feeling of
frustration. Why is it s0? What was

wrong with the old progeamme?
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Certainly everything was right with
the programme and when we sald
that we would implement thelr peo-
gramme, it was just another fright
for the Congress Party, They were
frightened at this: Communiste
implementing the Congress pro-
gramme! That has meant that the
Communist Ministry impleshented the
same land programmes as the Com-
gress Ministry tries to implement in
another State, and the same laws. If
the laws are implemented in the
proper way, the peasant will be bene-
fited. The lawg in U.P, Bengal and
Kerala are all the same but the
effects differ, People in Kerala gain
while they do not gain in those States
because the Ministries are different.
This answer would naturally be fixed
in the minds of the people. The Con-
gress has become the Ministry of the
bourguoise land-lords while the other
Munistry ig not Hence, with the same
law, there is a fundamental change.
In effect this fundamental difference
would grow and then perhaps people
would gravitate more and more
towards a view pomnt where they
would keep the same laws and pro-
grammes but change the Ministers
and M nistries so that they may have
a better society, Once that feeling
comes, then there is the end of the
Congress Ministry everywhere. This
was the second fright in their minds.
Implementation of the ex:sting laws
and the existing programmes and also
making new laws—this double-edged
weapon was used by the Kerala
Ministry in order to guard the
interests of the toiling people and
that was the complaint against us.

Sometimes, they hurled ridicule at
us: you are communists but you are
only implementing the Congress pro-
gramme. But then they should thank
us, for Kerala also in that sense bad
& Congress Ministry. But instead of
that, they hated us, Why? Because
the example that we started seiting
in Kersla was most frightening to
them and they did not know what to
do because we ware implementing the



am outwardly impartial. But in effect
they work against the worker,
peasant and middle-class people and
work in favour of the exploiting
clagses. In this, the police is a vital
element. For instance, there is 2 law
that a tenant is not to be evicted. The
tenant gays that he is not going. Then
the land-lord rings up a daroga and
the police man comes and evicts the
tenant. He says; 1 am not to be
evicted as I have a right but he is
told: you go to the court later on and
see your right there, The police is
on the side of the rich, moneyed
elements who just ring up the poilce
Decause the police is on the tap. It
has to serve the ruling Ministry, what
it ig and what it orders them to do.
The police is pitted against the
people.

Therefore, the first step taken by
the Kerala Ministry was to make a
police statement. We defend that
statement and we shall make it
again—that the police shall not inter-
fere in strikes in favour of the
employers, that the police sha)l not
interfere in peasant disputes n
favour of the land-lords and the
police zhal] observe the law in such
a way that it i3 not a party against
the workers and the toiling masses
and in favour of the exploiting class-
es, It was correctly declared and 1
would in fact welcome if some of the
other Ministers and Ministries alo
declare it They do not. At the
slightest sign of a strike, they adopt
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respect of Kerala
that. . . . (Interruptions.) The refer-
ence to the bhangl colony firing Is
inconvenient; forget it.

So, the police statement was there
and that irritated them again. But
what was wrang? They started a
scare that the police would remasin
neutral and that there would be
murders and loot and dacoities,
insecurity and so on, If the police
are not let loose against the workers,
how can there be insecurity? For
whom is there insecurity? For the
exploiters who want to suppress the
workers? No, We are not going to
give them security. The Congress
Ministries want to give securities to
the exploiters A charter was given,
as one Minister stated here, that for
the next twenty years, in the Third,
the Fourth and the Fifth Plans, there
would be no nationalisation, Yea.
You Ministers may give them the
charter of life for the next four Five
Year Plans. We are not going to
give. And, if we come to power we
will see that we make that state-
ment again. Therefore, it is a Ques-
tion of principle, It was not a ques-
tion as though the police were
neutralised, not ag if all crimes were
not to be stopped, corrected and all
that, It is a question of policy in
relation to ciasses and the struggle.

16 hrs.

So, Sir, that was another grouse.
Shall we retreat from that? No, we
are not going to retreat from that
position. Then, when they found that
the workers and the peasants were
going to make their demands, they
said that all these demands were made
m order fo buffress the Communist
Party. Sir, i the plantation workers
get their minimum wages, it the coir
workers get thewr wages, if the
minimum wage clauses are enforced—
we enforced minimum wages clauses
for 18 industries—if we reorganise
the coir industry because there was
unemployment there, if we tried all
these measures, what are we to do it
it is attributed to the Comamunist
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ALTUCY In fact, these gentlemen real democratic masses was at stake
should have sided with us 10 Kersle. We said that the nation is
the exploited mass, and if the nation

Some of them did. Their
own workers sided with these
measures, When it became a politi-
cal question, that this may be
regarded as a political question by
the party, they all came down and
took their stand against these
messures. That was unfortunate.
What were those measures? They
were the mmmum wages laws,
enforcement of anti-eviction laws,
the police policy etc. How were those
measures against the people? How
were they agamst democracy? How
was democracy being butchered by
these measures? I cannot understand
How were we going agamst demo-
cracy? We were not going agamnst
democracy. We were, in fact, buttres-
sing it, strengthening it. And, demo-
cracy in this country, if it is to be
real democracy it must be a toilers’
democracy, It cannot be an *“impart-
ial”. democracy belonging to the
exploiters and the exploited, where
an explioter can make himself rich
and put the country m a ditch as
much ag he can and st:ll be a claymant
of democracy. No, Sir Democracy
is certanly for all. For all to do
what? Not for the exploiter to
exploit mn such a way that the coun-
ry goes to the dogs No, Sir; that is
not called democracy

Therefore, while taking these mes-
sures which arc called partisan mea-
sures, we were actually, in fact,
defending the economy. We were
defending the economy of the country
also, We were defending the poor
class, the exploited class. And, natu-
rally, the revolt was a revolt of the
bankers, the planters, the landlords
and all those gentlemen They started
and organised this conspiracy

nite motive. What is the motive? Is
ut down the Communist Party?

ig a question of the large
mames, the large people who are the

has to be defended the exploited mass
hag to be defended. In the name of
the nation if you allow capitalists and
the landlords to control powers and
corner all the grins of our hard labour,
the hard labour slogan that is to be
flung at us day in and day out, M
8ir, where is democracy left, w

is prosperity gone?

Therefore, of course, these measures
we took w.th open eyes. But that also
caused a little heart-burning and so
on, Then came the other measures.
We introduced the Education Bill. We
mntroduced the Agrarian Bill. We also
had on the anvil the Trade Union Bill
1 admut there was a furore and agita-
tion against the Education Bill, It
may be that people had objection
agamst the agrarian Act also which
we passed But if they had a discon-
tent, how did they express it? What
was done by the Central Government,
the Congress Party and other people
in orgamsing the discontent and lead-
ing to a certain conclusion? That is
the point

I do not want to go into the question
as to how many mustakes we commit-
ted or whether we committed mistakes
at all I am quite prepared to admit
that we committed several mistakes
that the people had a grouse and they
were quite justified in expressing it
But I am quite sure that the Homse
Mnister would not admit it in my case
or in the case of the State of Bombay
or 1n the case of the State of Bengal
and allow people to express the dis-
content m the same way, because the
discontented class whom they organis.
ed in Kerala gave a call for s straight
rebeilion against the established gov.
ernment. It was nothing less, nothing
more than a little picketing meant %0
be symbolic, which wag blessed, of
course, in a symbolic way by the
Prime Minister. But the symbolism
became a bigger reality. Then it
became a violent picketing, then it
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to sit there claiming that he has got
the majority voteg of the people. The
Samyukta Maharashtra Samiti gave a
wonderful picture of ‘people’s upsurge’,
‘mass upsurge’ or whatever upsurge
you may call it. But there, at that
time, we were told.—it is good that
theories are being revised—it was the
Home Minister himself who said that
direct action and satyagraha are not
allowed in swaraj. Before independ-
ence, against the Bntigh it was holy
and right, and after independence
direct action and satyagraha is wrong.

That whole theory was thrown to
the wind when it was the question of
the Communist Ministry, when it was
the question of the Kerala Ministry.
Then direct action was sanctioned, sat-
yagraha wag sanctioned, invasion of
Trivandrum was sanctioned, capturing
of the Secretariat was sanctioned, tam-
pering of administrative and police
services was sanctioned, & whole re-
bellion was sanctioned.

Some Hen. Members: No.

8hri 8. A. Dange: They say that it
was not sanctioned. But there is one
funny thing here. When the question
of responsibility comes, somebody
tays that he is not a member of the
Congress Parliamentary Board and he
does not know what they did. When
the question came whether Mr.

was given the sanction or not,
suddenly it was found that Mr. Dhebar

respect of Kerala

bassed the resolution but Sanker got
the uncorrected copy and the corrected
copy was left in his pocket. There-
fore, the “uncorrected invasion” took
Place on Trivandrum. If it is a ques-
tion of the Congress President doing it,
well, we do not know what relation
she has to the Congress Party. As
regards the Congress President I do
not want to say anything because she
Iy just a child in politics. So I do not
want to criticise her conduct or say
anything about that. Generally it is
not always an inevitable law of nature
that wisdom is inherited by laws of
heredity. I do not want to discuss
that; it is embrassing and it is wmeul-
tured.

Therefore, here, in this particular
case, in this delicate position, I would
only discuss my friend, Shri Dhebar
or my friend, Shri Sadiq Ali or other
gentlemen. I would like the Congress
Committee to appoint a commission
to find out who sanctioned what,
whose responsibility was what in what
sphere, and who disowned what and
ultimately attributed it to others. We
woud like to know that.

In any case, Sir, the cumulative
result was that thousands decided to
march on to Trivandrum, the Gover-
nor made a report that security has
gone and Government cannot be con-
ducted, the Cabinet advised the Presi-
dent, the President decided and the
Kerala Ministry vanished.

Shri C. K. Nair (Outer Delhi):
When the employer has no right is it
not a sense of insecurity? What will
he do? (Interruption).

Shri S. A. Dange: Sense of security
having vanished, the best measure to
give security to the people was to
burn buses; security having vanished,
the best security to give to the people
was not to bring school students to
schools and teach them but to send
them out on the streets; that iz the
Congress method of restoring security
in the country, when it is disturbed by
the Communists. Close down schools;
let loose the students; close down
buses; bum them and then start
marches with jeevashikhas and 80 on
it is a wonderful method of resioring
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security. I think I should like to try
that recipe when the time comes. But
then at that time I hope the same
messures will be taken, that is, the
hon. Prime Minister will visit and dis-
misg the ministry concerned. I do not
mind that. So, here that is the posi-
tion.

Now, let us argue this question. We
committed ourselves and put these
lawa into effect. You disagreed with
them. There was a difference of
opinion. How could that difference of
opinion be resolved®> OQur Ministry
said: Are there charges? All nght,
there are charges. Let us enquire
Are these motives implied? Let us
enquire. Are there demands to be
argued? Let us sit round the table
and have a conference., These friends
of ours, who ncver refused a round
table conference with the British,
refused to have a conference with the
Kerala Government—therr own kith
and kin (Interruption). On bended
knees they would go to the Bnitish
Governor for a conference, but with
us poor people, no conference We
have become so untouchable that they
will not even sit round the table with
us. What more democratic method
would you want” You talk of demo-
cracy and rule of law  All right,
come and sit round the table and
negotiate Here was a proposal to
restore the rule of law to which you
objected We preach negotiations to
the world outside but when it comes
to negotiations with the world inside,
people turn deaf cars. So, here we
were following the most democratic
method—negotiate, sit round the con-
ference table and resolve the differ-
ences If you want an amendment in
that act, suggest that. In some of the
Acts they do not want to suggest
amendments even To one amendment
that was suggested we said, “All right,
we are prepared to take it into consi-
deration and do it” You want an
enquiry in the firing We will have
ait. Certainly, have an enquiry into
the firing, There is no objection to

dgat. But you stop, sit down and nego-
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tiate. What better democratic method
is there than this?

Here, we are told by the hon. Labour
every day, ‘“Negotiate a dis-

pute, do not go on strike; negotiate a
difference of opinion, -do not go on
strike; negotiate a difference, go to
arbitration, but do not strike.” Sud-
denly, they dropped the whole ides of
negotiation when it was a question of
Kerala Ministry because they wanted
to dismiss 1t anyhow, Provide grounds
to dismiss it because if you sit round
and negotiate there may be & way out.
If there is & way out and a settlement,
the Ministry lives. But the aim is to
get the Ministry out. If there la &
negotigtion then the Ministry lives
because they are bound to settle. They
are about to settle. Demands can be
enquired into. Charges can be enquir-
ed into So, they said, “No negotia-
tion, no enquiry and only the slogan
‘Out with the Government’” If the
Centre would not help we will march

At such a time we tried the last
thing We invited the hon Prime
Minister himself to come Was that
not a respect for the law, the hon.
Prime Minister and democracy that
we nvited the hon Prnime Mimster
himself to comc® We were not afraid
of his coming In fact, the other
gentlemen were rather afraid of his
coming. In fact, 1t should have been
the Congress Party, led by the Con-
gress President, who should have
mvited him first But no, he was not
mvited He was told, “You be at a
distance We will see here what is
going to happen” He came What
was his conclusion” His conclusion
wag that there was a certain amount
of hysteria there What was his next
conclusion® It was, surrender to hys-
teria, dismiss the Ministry Is that
politics? Ts that democrscy? Is that
respect for an elected legisiature? You
come m, you are surrounded by hys-
teria and then you say, “It seems that
there 1s a lot of discontent. There is
a mass upsurge which is intangible
and cannot be measured because you
do not know it by msking how many
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people went to jail” Then you go
round and say it is intangible, it can-
measured but there i an up-
All right, there is an upsurge.
as the Prime Minister he is the

E§€§§

got the reputation that he can
the contending sides to some
compromise, He is respected. He has
got the weight of his opinion in the
country. The masses certainly obey
him and do hear his advice. Of course,
it the advice is wrong they do not
hear him also. That is true. But then
what was his duty as the leader of
the people, as the leader of the coun-
try, as the Prime Minister and as a
Congress leader? He simply gives an
opinion that the whole thing has hard-
e inty wwor dibts with o 1lind- des
tween them, Well, we invited you to
become that link. He refused to
become the link. And what happened
was that he kept the two blocks
separate, as they were, suppressed one
and raised the other. Is that the role
of a mediator, an impartial leader, a
respected leader who stands by demo-
cracy, namely, to go to a country and
say that there are two blocks with no
link? We invited you to be link.
Resolve it and bring them to a con-
ference. Do you mean to tell me that
if the hon. Prime Minister had told
hig people to go to a conference they
would have rejected it, that is, these
Congress people, Christian missionaries
and all those? The way he thunders
at us, if he had done one-tenth of that
thundering against them they would
have come round But he did not.
Why, because he was hemmed in by
all the weight of the hysteria. He was
hemmed in by peculiar conceptions of
an indefinite mass upsurge. He got
overwhelmed and then instead of be-
coming a link in order to bring about
a compromise, find a solution by sug-
gesting amendments to the laws, cer-
tain measures to be taken, enquiry
commiitee to be set up—all that he
rejected-—he said, “Either you resign
or submit to re-election.” Re-election?
Why? (Interruption). If there is no

H

Baja Maheadra Pratap (Mathure):
To soften the feelings better say that

man in this country today whae,,

respact of Kerala
thit wug not a Communist Government
but on 'independent Government be-
CaUye only five independents could
make that Government possible.

Qnri 8. A. Dange: It that loglc were
10 pe applied then the conclusion is
stil} worse and that is that it was a
CONgpiracy not only to oust the Com-~
MUnigt Government but even an inde-
Pehdent Government, because it was
not 3 Congress Government. All those
inQependents who wish to go with the
.Congress beware.

What 1 was saying was that there
Wag a way out, there could be a com-
Prymise. [ am sorry to say that the
Way to compromise was not pointed
OU} and was not worked out by the
Very and the only person who could
bring it about and who had the autho-
Tty to do it. What did he do instead?

0 not want to attribute any personal’
MOtives to him. I should be the Iast
Pelson to do that. But the thing is
th4y objectively at least he did what
Was totally reactionary.

%omebody asked me, “Is not mud-
teln, election a democratic solution?
Why did we not accept it?” Our Party
FeSolution says that the demand made
883inst the Kerala Ministry on the
E%unds that are given is a demand
Which is diseriminatory. It should be
Mtorporated in a convention. If there
S to be a national convention or if
there 15 a provision in the Constitution
or a right of recall, we would be the
fitst to admit the right of recall and
abide by it But why should it be
8hphed first only to the Kerala Min-
's}ry'.' Why was not that thing applied
When the food scandal in Bengal was
foynd out, when one Deputy Minister
Fesigmed, stood for election and defeat-
¢q the Congress candidate? Why was
N4t that Food Minister made to resign®

do not even ask for the resignation
of the whole Mimstry but only that
o the Food Minister whose scandat
Wag proved and in the election the seat
Was won by the man who made the
8jjegation And yet, no action is
thken.

I do not want to quote other inst-
&hces in several other Congress pro-
Vinces. If a simple statement of some-
body belonging to Opposition says that
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ingecurity is there and there is a diffe-
rent Government or Ministry, over-
throw it or order mid-term elections,
it is not heeded to. What is the alle-
gation of the 96 or 88 dissidents in
U.P.? They say that there is insecu-
rity in this province and the Govern-
‘ment is being run not only not for the
Congress Party as a whole but for one
group inside the Congress Party.
‘With this wondertul manifesto of those
98 people they have the moral courage
to charge us of defying democracy and
not abiding by the opinions of the
Opposition! It really requires an im-
measurable amount of arrogance to say
those things about us with all that fire
burning under their feet in UP,
‘Bengal and elsewhere. However, that
is their affair so far as it is limited to
the Congress Party, but unfortunately
it embraces the whole country and
also the States concerned. So, in this
case, what I was saying was,—well,—
it it is mid term elections, yes; we are
prepared to accept it, provided it was
general. The simple thing to do was
to call a round table conference of all
the parties in this country or this
House and have a convention. Let us
by a convention accept that when
there ig a certain amount of protest,
-a measurable protest, by say, a number
of signatures or some such thing, we
should come to a conclusion on findings
which are plausible and reasonable. If,
say, 30 per cent. of the electorate in
a constituency says this man hag lost
our confidence, there should be a re-
eloetion. Put it in the Constitution.
12 not in the Constitution, you could
have a convention of all parties here
who could meet. By that convention
we would be the first to have gone and
had that mid term election! But we
were shown a gun: *“No, you must
accept it because we feel 50" Who
are you?! We are the clected legisla-
tors. Therefore, why should we accept
thst? You have a convention binding
on all the parties. We will abide by

that.

Even the idea of convention was
rejected; the suggestion about the right
1o recall was rejected; an enquiry was
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must accept it*. Why? Therefore, it
is true that their idea was not demo-
cracy, rule of law, dignity and all that.
It was complete hatred for the
nist ministry and a desire to get rid
of it somehow. If that is
in that case, I do not know what is
dictatorship. If under article 356 of
the Constitution, this is the way in
which that article is applied, it this
way is democracy, I would like ¢o
know what would be dictatorship. 1
do not say that it is dictatorship of the
Ayub type. No. We are not as back-
ward as that. We are more advanced
and more civilised. We have quite
good provisiony in the Constitution
and are backed up by a properly made
Governor's report.

H

There is also a fun about this report.
The first Governor's report is not
worth revealing here. Even the poor
Governor is called to Delhi, and asked
to give a summary which is worth
keeping here. Why? I do not know
how a Governor could write two
reports, one which is not capable of
being put here and another which
satisfies the Home Minister as capable
of being put here. This is a peculiar
machinery which we have got here for
working out democracy.

Mr. Speaker: The hon Member's
time is up.
Shri 8. A. Dange: As you have

given me a warning, I would like to
sum up the position. Here, 1t is not
a question of democracy being violat-
ed by us; it is not a question of laws
being violated by wus; it is not
a question of this prisoner and
that prisoner being released or not
If some bad prisoner is released, make
amends for it, whatever way you re-
quire, But then you will say, “No,
1t is not a question of any one act. It
13 8 cumulative act.” What cumu-
lative aspect hingeg on this question.
Some people wanted to overthrow the
Government. They organised proces-
sions and morchas. The Governmnt
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o India said, “This is insecurity”.
‘Where does the incapacity of the min-
istry to rule according to the Consti-
tution arise? At what point does it
arise? It arose with the point where
the Vimochana Samiti sald, “we are
going to occupy the whole State Gov-
ernment.” The Government of India
said, the situation cannot be resolved
except by intervention. 8o, the ques-
tion does not rest with this man being
transferred or not, or the co-operatives
béing started hy the party and all
that. The Prime Minister himself
knows how the co-operatives are run
by the Congressmen and all the story
ig known. Why go into it? I do not
want to go into it. That is not the
point. The point is, all the material
which the Home Minister gives is
totally irrelevant. The point is, the
Samiti organised a revolt. The Prime
Minister accepted there are two blocks
and they cannot be brought together.
Therefore, he suppressed the ministry
and imposed the President's rule, and
sald “let us see what happens”.

Therefore, I would say that the posi-
tion that Government could not be
conducted according to the Constitu-
tion does not arise out of any of the
releases, or in respect of the sub-
inspectors or of co-operatives. The
position arose out of the revolt organ-
ised by them and on violent basis?
Did it arise suddenly? No., The con-
spiracy developed from certain of
their assumptions: ‘The communists
shall never be elected”. But now they
have been elected. “They have bursted
up our established notions. If once
they start getting clected that malaise
or disease will spread”. Then, after
getting elected, they conduct accord-
ing to the Constitution, That is another
surprise. Then the Government is
good. It gives good measures. That
is another surprise. They take up
policies which should be incorporated
by the Congress ministry with the pro-
gramme which is theirs; with the law
which is theirs; with the Constitution
which is theirs. If these things sur-
vive, it is & threat to Congress rule in
other provinces. So, “overthrow”.
The overthrow was organised and
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blessed. Let anybody own it or dis- .
own it. That is not the point. As a
whole, it wag supported; as a whole it
was not disowned; as a whole it was
not fought against; as & whole, the
best ministers and the best leaders in
the Congress never went there to say,
“Stop it”. As a whole, the best of
them supported it. Therefore, it was
a conspiracy against the ministry, and
1 am sorry to see that the conspiracy
has succeeded.

I must say it is a fall of certain
democrative values, According to
those values we thought that there
would be impartiality in working the
Constitution. We thought that the
ministries at the Centre would forget
in the service of the people these gues-
tions of parties and politics. But what
has come out of this? They are abso-
lutely partisans, narrow partisans, and
would overthrow pcople’s government
just because it ig called communist
government, and secondly, because it
acts in favour of the masses. What
has fallen is, & step which we were
taking in favour of the masses is being
halted by the action of the Central
ministry. And of all things, people’s
faith in the Prime Minister also. I may
here tell a story which may not be very
appropriate to modern times but you
know there was a story in the Maha-
bharata that Dharmaraja's rath o
chariot used to go along with others,
but it wasg always about one foot above
the earth because he never told an
untruth. But once he vacillated in the
war. He was asked whether Aswat-
tama wag dead or not. He knew he
was not dead. He vacillated and said,
“Naro va kunjaro va”,—may or may
not be man or elephant. The rath
then touched the earth, and the man
became as mortal, as good or as bad
as the others were. This is the fall of
the Prime Minister in Kerala. He
vacillated and said, “I do not know.
There are two blocs. You may be
right; you may not be right”. His
rath has fallen and he has become as
mortal es the othery were or are. And
that is not a gain to the country. His



I am coming from Bombay and I
have the expenience of the Samiti. We
know it very well, what non-violence
they practise, what truth they practise
and all that against ug there. But
there was one figure symbolising the
Indian nation, as we think, nationally
and internationally, and that one
figure, in this hour of trial, where
there was a question of not bemng par-
tisan, siding with the people, siding
with the ministry which may even be
communist, that man fell a victim to
that over-riding thought. Marx is still
hunting him though he is out-of-date
He arose out of the grave and came up
in Kerala And he had to be burried

And so, instead of the Constitution
there 18 the gun What 1s gomng to
happen to the Constitution? He fell
a victim and there 1s a loss to demo-
cracy Therefore, it 1s not only a loss
of the communist mmistry It 1s a8
loss to the country also because the
Constitution, democracy, the concep-
tion of non-partisanship, the concep-
tion of wielding the police for the
exploited—all that has been defeated.
That is not, however, a final defeat,
tecause, this time the Central Gov-
ernment has intervened, but the people
are going to intervene in the last

Acharys Kripalani (Sitamarhi): Mr
Speaker, Sir, ] am not an injured
party, and 1 cannot rise to the
eloquence of an injyured party At
first our communist friends said that
the President's proclamation was
against the Constitution. But the
Constitution is so clear on the point.
Whenever the President feels—whe-
ther he gets information from the
Governor or not, that the Constitution
is being violated ke can intervene 1
think this is his privilege. At first the
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communist friends denied it. After-
wards they accepted it. But what did
they say? They maid, “The spirit of
the Constitution is being viclated”.
May I ask my ocommunist friends,
when did they believe in spirit,
human or divine? [ do not think they
believe in any epirit except toddy,
(Interruption). whose tappers they
organised and gave them lethal wea-
pons to go about. And, it is very
significant that the first and the
biggest murders took plece when
toddy shops were being picketed.
There was no political question
involved at all; it was the picketing
of toddy shops. That is a very
gensitive point, because the com.
munists believe only in these spirits—
toddy spirits—and in no other spirits.

They talk of the Copstaitution What
did they say m 1950 when we framed
the Constitution? This is what they
said. The CPI called upon the people
“to fight this charter of slavery"”. Our
Constitution was a charter of slavery
and now they swear by the Constitu-
tion (Interruptions)

Shri V. P Nayar: He was a con-
gressman then

Shri Hem Barua (Gauhati) How
does that affect matters now?

Mr Speaker: Order, order

Acharya Kripalani: I have thewr
latest party resolution 1tself which
gives us the picture of the situation
when the Centre was obliged to inter-
fere This 1s what their resolution
SAyS.

*Economic lhife was dusrupted;
education sabotaged, normal life
brought to a stand-still; a state
of chaos and lawlessness creat-
ed” ..

Shrimati Renu Chakravartly (Basnr.
hat): By whom®

Acharya Kripalani: By whomsoever,
but not by the Centre.
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An Hon. Member: By the Home
Minigter.

Acharys Kripaianl: I deny it was
created by the Home Minister. You
yourself complained that he did not
go to Kerala; you accused him of it.
1 do believe he did not go to Kerala,
but his spirit did go and you do not
believe in spirits. What .was the poor
Central Government to do? In the
country there was an impression, on
account of the bullying tactics of our
triends which were manifest last year
here, when even a telegram which can
never be considered a secret docu-
mept, was not placed before the House
that the Centre was yielding to the
bullying of the Communists. The Gov-
ernment would not allow the P.SP. to
give a description of what was
happening there in Kerala. At every
stage, I accused the Centre, it had
shown soft regard for the communists,
They had a soft corner for the com-
munists and now they have been
served right. Even the Prime Minis-
ter is served right. If his rath has
gone two feet down and if he is con-
sidered by our communist friends as
mortal, 1 do not know when the
communist friends considered anybody
to be immortal. If they consider the
Prime Minister mortal, it is good for
the soul of the Prime Minister that
he has come down and become a more
moral.

They—the communists—have said
that the movement is communal. I
want to understand what is the mean-
ing of communalism. Communalism
means that one community wants to
gain advantage over another com-
munity. Communalism meens that
one community wants to take advant-
age at the expense of the nation.
There is no other definition of com-
munslism. Now, there is another
aspect of commmunalism. Communal-
ism divides, not unites. But here this
communalism is 30 communalistic that
i unites peoples. It unites the catho-
lics; and the Nair community, which
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communists enjoyed the fruit of this *
disunion for sometime.

But this new communalisra 1s such
that it unites the people. It unites
the Hindus, the Christians, the
Mussalmans and everybody else
excepting the communists. They talk
of the vested interests; But these
people—the communists—went down
on their knees before Birla.
(Interruptions). They went down on
their knees licking his boots and
denying to the labourers what they
enjoy in the rest of India, so that they
could induce him to start some indus-
try in Kerala. They are talking
without their book; they forget what
they have been doing.

Shrimati Renu Chakravartty: That
brought you Rs. 50 lakhs.

Acharya Kripalani: But what about
the 50 industries that have been
destroyed, which was admitted on the
floor of the House? After the com-
munists came to power, instead of
increasing employment, they have
decreased employment. They have
destroyed 50 industries.

Shri C. D. Pandey: They have
destroyed men also.

Acharya Kripalani: The facts of the
agitation are quite clear. All sections
of people—of course, there were
Hindus, Mussalmans, Christians, etc.
joined—they did not cease to be
religious. In order to combine to-
gether, it is not necessary that
people should cease to be religious.
The only unreligious people in Kerala
are the communists and their fellow-
travellers.

Shrimati Renn Chakravartty: And
the Harijans and the backward classes.

Acharya Kriplani: Harijans also
have religion; if they had no religion,
they would not have fought for entry
into the temples. The Hindus, Chris-
tians and Mussalmans-—because they
all belong to a religion, therefore, they
are communalists,

Christians are communalists; Hindus
are communalists; Mussalmans are
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communalists and the movement |js
communal. Angd then, it is inapired
by vested interests When the Gov-
ernment was popular, when it was
a people’s Government, when it was
a proletarian Government, how did
the people join? Not only the people
joined, but also, women and children
—because they have imprisoned child-
ren also—all of them together It was
worth seeing the movement and those
who have seen, have said that “we
have never seepn such an upsurge mn

society”. All right, leave that—
Hindus, Mussalmans and Christians.
{Interruptions)

I remember last year I went to a
conference called »dy Vinodaji and
Vinobay said, “Look here, our non-
violent methods and sarvodaya are so
powerful that even the communist
Government came t0 a compromise
with the students at the instance of
Shri Kelappan” I was thunder-struck
But you cannot disillusion a gaint. He
must lLve in illusion, because with
that illusion he can convert people I
knew better Here i1s now the testi-
mony of Shrn1 Kelappan He says

“The two recent incidents in
which I had a chance to intervene
have taught me a great lesson
One has to be very cautious to
deal with a Government which
has scant regard for justice I
speak of two student agitations
i which I interfered 1 am now
posing the question to myself
‘Was 1t not the fear of the spread-
ng agitation that forced the Gov-
ernment to conclude an agree-
ment””

He goes further and says

“An jmportant term in the
agreement, that of instituting a
Judicial inquiry, has been drop-
ped.”
Then he says:

“The inference of this is clear.
That the poor and the unorganised
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sections of the people will never
receive justice. The result of this
wili be only the growth of
grudges and ill-feeling and also
the development of an organised
struggle”

This is what a Sarvodaya worker who
Dleaded with them says. They pro-
sed to do certain things and then
they refused to do them. Then they
talk “conference”. Conference with
them® With those who time aftertime
have proved that they do not believe
in conferences” It iz only a camou-
flage They want to save time, or
Byl time, and they do not want to
carry out their promises This is
from Kelappan and he is not In
Pohitics any more And the Sarvodaya
People ar®é not m politics and they
have passed a resolution that this
Government should go The Sarvo-
daya workers have passed a resolu-
tion, the labour organisations, except
those of the communists, have passed
Tesolutions, all the lawyers’ associa-
tions—lawyers are not a very revolu-
tionary people, they are very respect-
able—they have passed resolutions, all
the panchayats have passed resolu
tions, the iocal boards have passed 1t,
the municipalities have passed these,
Ssaying that this Government 13 not
wanted What greater proof could
there be that this was a mass upsurge?

At first they said it 15 a communal
movement Then they came forth and
said it 1s mmspired by the Congress
It it 1s communal, how cen it be
inspired by the Congress, unless you
say the Congress 1s & communal body,
which nobody is going to believe?
Why did they say that? Because Con-
8#ress Governments are amenable to
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House would have come to
different conclusion. The telegram
was worse than what had been alleg-
ol in the Press. That is a fact
(Interruptions.) But the Privileges
Committes did not consider this tele-
gram, because it was not in the terms
of reference. They emphasized the
participation of Congress deliberately,
because Congress is carrying on Gov-
ernments. Therefore, it is amenable
to blame and criticism. Also they
threatened the Congress: if you over-
throw the Kerala Ministry, we will
create confusion everywhere—in
Bengal, in Andhra, in Maharashtra

Shri C, D. Pande: They wanted civil
war throughout the country.

Acharys Kripalanl: People know
better than that. It is no use their
denial.

They said that democracy has been
mmperilled in Kerala. Those who call
our Constitution, the Constitution of
slavery, they say that democracy is in
peril. Let us see what they say:
They say that if the Kerala Govern-
ment had been allowed to run 1its
course of five years, dgemocracy would
have been establiched everywhere else
m India. Thus 15 what they said with
35 per cent of votes and a majonty
of two, having induced those two
by gqving them two Mmstnes With
35 per cent votes and a majonty of
two they say they have democracy
while in many States the Congress has,
unfortunately, three-fourth, or two-
thirds majorities snd at least 45 per
cent of votes. As if that 1s not
democracy enough, these people say
that democracy would have been
established in the whole of India it
their Ministry had been allowed to
run itg course. That is exdctly what
the people feared Therefore, they
took up cudgels.

And who wag the leader of the
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w\oamebetmthemnh-yuthc
leager of this movement? He was a
oy -political person

isth Hon. Member: Worst communal-

\

Acharya Kripalani: He may be a
T4k communalist. But he was not
of the Congress; he was not of the
PRp, He did not belong to any politi-
¢l party.- Under Mannath Padmana-
bhan the whole upheaval took ijts
Plogent turn and it became strong.
Ang ail the people recognised the
leadership of Mannath Padmanabhan,
8N old man of 85....

4n Hon. Member: .. . who support-
28 Yhe Communsts iz the lest edoctan.

4charya Kripalanl: Yes, who sup-
POrteq the Communists in the last
elections, so spinitedly. (Interrup-
1t0n5) The Prime Minister has been
alyays friendly to them but they
tulned him mto their opponent. Now
this Mannath Padmanabhan, who sup-
POrted them, has turned into theiwr

bitterest enemy. What could be
8rbater evidence of theit powerful
Pelyersity?

41 this 1s 1n line with the Com-
Mynist 1deology. Everythung that they

ve done, they have done according
10 the philosophy of Marx, as inter-
Préted by Lenin and Stabn . .. . .

An Hon Member: And understood
bY Kripalam

Acharya Kripalani:........ and as
Ungarstood by our commmunist friends.
en the communism came first in
Ing,3_then the communists were few
—when they were in the Congress,
there 15 not a single occasion when
sy have not received instructions
:‘;‘;::: Russia, and nowadays they

Shrimati Rena Chakravartty: Even
about supporting your Government?

Acharya Kripalani: About every-
thing that they do. They believe in
th, dictatorship of the proletariat.
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Not only that. They believe in the
dictatorship of the party and the
party dictatorship was going to be
exstablished in Kerala.

And what steps did they take? First
they enunciated a new labour
policy. This is what they enunciated:
“workers constitute the people”. Is
that the Constitution of India, 1 ask?
‘The workers do constitute the people,
but there are also other classes of
people. We are also among them.
Then they say:

“Therefore, their movement is
the peoples’ movement and hence
any action against them will be
anti-peopie in tharatier™

‘The workers may be right or wrong.
“They might demolish the mills, they
might demolish the factories, as they
did in Russia when the Revolution
took place But they are right as
they are the people and they must
‘be supported.

Regarding police, they take pride in
saying: we have said that police must
not interfere with the workers. This
is equality before law in which they
believe! The fundamental principle
of democracy is equality before the
law. And they proudly say that they
«do not believe in the equality of law.
And they are talking of the Indian
Constitution. If you allow the police
not to interfere, what is the meaning
of that? You allow different associa-
tions in a nation—they may be com-
munities, they may be classes—to
fight out their own battles. Could
there be anything more confusing
than that associations and individuals
should fight out their own battles and
those who have to maintain law and
order, namely, the police. remain
#ilent? It that is your concention of
democracy, if that is your concep-
tion of .... (Interruption).

Shrl 8. A. Dange: I want these
quotatipns to be laid on the Table
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Acharys Kripaleni: Mere is another
pfinciple they enunciated:

will not be allowed to run the
industry, either by recrulting
temporary hands or with the help
of loyal workers.”

Shri 8. A. Dange: That is quite
correct.

Acharya Kripalani: I am telling you
it is quite correct. Then why do you
want me 1o lay anything on the Table,
as if I am telling lies! Of course, I
am telling the truth.

And then: The police will interfere
only if the lives of the owners and
the members of their families are in
danger.

Their property may be in danger.
Nothing will be done. The manager’s
life may be in danger. Nothing. The
foreman's life may be in danger.
Nothing. You say it is the truth . .
(Interruption). 1 am quoting from
your own bible I am not quoting
my scripture but your scripture.

Shrimati Renu Chakravartty: Put
it on the Table.

Acharya Kripalani: Whether I put
it on the Table or on your head, it
does not matter. But I will neither
put it on the Table nor on your hesd,
but I will place it i1n your head if
you have one left,

Shri Easwara Iyer (Trivandrum):
Sir, on a point of order. If a doen-
ment is cited inside Parliament, is-it
not necessary that the Member should
upon to place it on the

Acharya Kripalani: Quite
But when they themselves say
true, I am not obliged to heep
thing on the Table. I have
notes, and I can place them
Table, if you like.

HE
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My, Speaker: The hon. Member is
reading & document. How can I ask
hym to place it on the Table> He
must read it and thereafter alone I
can ask him to place it on the Table,
it be has the orignal It any hon
Member m the opposition 18 question-
ing the correctness of this, the hon
Member will put it on the Table, 1if
he has got the original

Acharya Kripalani: I am not read-
ing any document It 15 a typed note

Mr. Speaker: All nght Any hon
Member can give a summary of what
he has read about something If he
reads out from a document, then it is
another matter

Pandit K. C. Sharma (Hapur) Sir,
the whole thing 15 going down in the
record

Mr. Speaker: Whoever comes next
may say ‘“this 1s wrong” Very well

Acharya Kripalani: You heard them
say 1t 1s correct. Shr Dange said 1t
1= correct Then why do you want
me to keep anything on the Table”

Mr Speaker. Very well

Acharya Kripalani: Then, they inter-
fered with the course of justice On
the floor of the Assembly they said
that they had withdrawn 354 cases,
at that tme How many they have
withdrawn afterwards, we do not
know And 1t was also admitted that
most of these cases were agamst the
Communists

Pandit Thakur Das Bhargava
(Hissar) Three thousand

Acharys Kripalani: I can under-
stand that the cases were against the
Communists I can also understand
that the previous Government was
anti-communist and they arbitrarily
put charges against them. But then,
when they came into power, the
Judges woulq at least give s judgment
which 15 impartial. Where was then
the n;mity of withdrawing so many
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Then, also, in 326 cases where judg-
ments had been gaven and fines xmpos-
ed, the fines were remutted and
retyrned back. Afterwards, this has
been g continuous process wherever
& communst is concerned. You can
read the judgment of Mr Shankara
Menon, the Chief Justice It 1s very
tluminating How they have inter-
ferad with the police, I have told you
With the magistracy and with the
judges they have interfered and
brought false cases against those who
belong to other parties and got them
conyicted

Shr1 Dange said, “Oh, yes, we want
that there should be no interference
by the police wherever there 18 a
laboyr tropble” Byt J koow that
whenever there was labour trouble
created by any organisation other than
the Communists, the police did inter-
fere and the magistracy did interfere
Then they estabhished cell courts, and
these dell courts gave orders to the
officers—individual commumists and
the members of the cell courts i1ssued
order, they issued orders even how
caseg should be tried and conducted!

They allow tenants to occupy land,
not onlv the land of the private peo-
vle but also forest lands They did
not interfere with this This 1s their
ides of equality befcre the law!

Then, contracts were given lo party
men and when there was a report

against one contract of rice from
Andnra they samid “this report 1
wrong'  Finished'

And then, they created the co
operatives Of whom? Of predomi-
nantly communist people, and to them
also they gave contracts at extra-
ordinary rates There was no ques-
tion of competitive rates

Now, how do they defend them-
selves? I have read their pemphlet
which they have wnitten m reply to
the Kerala PCCs' The Kerala PCC.
3sued 3 document against them, and
they have gaven an answer to it I
will give you only one instance of the
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answer. They have quoted me there
~—page 42 If anybody has the report,
he can look into it They must have
got 1t I had in an article said:

“I am conscious of the fact that
Congressmen do indulge m
irregularities There are instances
where it 1s alleged that they have
interfered with the administra-
tion, not excluding the police and
the judiciary Criminal cases are
said to have been withdrawn at
the nstance of Congressmen
There have been political murders
m  Congress-ruled provinces
Congressmen trv to do many
things that are undemocratic to
perpetuate Congress rule”

This 1s the bare quotation that 1s
given What I have said after that,
they have dropped I have said this
1s not the Congress policy, individual
Congressmen do this I have said this
1s not the policy of our Government,
indsviduals for their benefit or for the
benefit of their relatives or friends do
such things And I have said clearly
that when a Congressman interferes
with the admimstration, he has ‘a bad
conscience’ But when the Com-
munists 1nterfere with the admns-
tration, they have no bad conscience,
they have a clear conscience, they are
doing their duty, they are doing their
dharma according to Marx as inter-
preted by Lenin and Stalin, and now
that Stalin 13 historically lLquidated,
only by Lenin and by them' [ have
said this before also.

The whole trouble is that their
values are perverse What is right
with Congressmen, however defective
their action may be, 1s wrong with
them What is really wrong in demo-
cracy 18 right with them ‘They want.
ed to establish in Kerals, and through
Kerala, a communist government or
party government

Shri1 8 A Dange tells us that the
people are uncomfortable  Yes, the
people were uncomfortable They
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were very very uncomfortable, Mr.
Dange, with all the things that were
going on in the province that you
had claimed for yourself They were
uncomfortable, If this disesge goes
on spreading, then, what will happen
to our liberty, what will happen to
our freedom? We will have a party
rule, we will be suppressed as the
people are suppressed in China and
Russia We do not want this kund
of suppression It 1s better to have
no bread than to have one’s Liberty
lost, if this the kind of liberty
allowed to the people

17 hrs.

Why should the Communists com-
plan® What have they lost? After
all, democracy means government by
consent The people had withdrawn
theiwr consent It has been proved to
the hilt that the people had with-
drawn 1t Suppose the people have
not 1 say, new elections are less
costly than putting down the agita-
tion that was there Why did they
not take the Prime Minister’s advice
whose foreign and home policy they
have always supported® Why”® Be-
cause, 1t pinches them That s all
The Prime Minister is all right But,
if he says anything against the com-
munst, he 18 wrong His credit has
gone down When you agree with
them, you are a good man If you
disagree with them, vou are a dewvil
You are engaged in a conspiracy
agamst them This 1s a strange way
of arguing one set of morals for
vourself and another set of morals for
others I say it was definitely more
dignified and cheaper to have a new
election than to deal with the agita-
tion that was going on i1in Kerala

The Central Government gave them
all opportunities, whatever thev
wanted They wanted to terrorise
the people by flag marches The
Defence Minister gave them the
army to have ther march They
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wanted t0 guard some Central Gov-
ernment installations and they want-
ed the military which was given to
them. Nobody was going to do any-
thing there

An Hom. Member: They wanted a
link

Acharya Kripalani: They have the
link in Delh:

What have they lost? After all, a
mid-term election It gives the op-
position parties an advantage that we
can also, if the Congress misgoverns,
ask for mid-term elections It 1s an
advantage to the opposition parties
It 1s no advantage to the party mn
power, because, after all, they have
14 or 15 Governments and the Cent-
ral Government. The advantage 1s
yours and vet you cry®

There 1= another thing You can
pose before the people as martyrs
But, you begin to weep Gandhipn
used to say, if injustice is done to
you and you suffer in silence, you
grow, you expand They would have
expanded People would have sym-
pathiged with them But, they begmn
to abuse, they begin to curse How
can the people who curse be martyrs®
When Christ was put on the cross,
he did not curse his enemies He
rather blessed his enemes If you
have to appear as martyrs, the oppor-
tunity was given to you But, vou
have wasted the opportunity

Agamn, you have got a principle
established It 1s impossible 1n India
any more to take away this move-
ment of civil disobedience It was
taught by Gandhi); and it will remamn
It was the Congress who denounced
it in a demoecracy You have been

indulging 1n 1t Today, you denounce
it. I cannot say that the PSP
should denounce civil disobedience

because we have indulged 1n 1t  You
denounce it It does not he in vour
mouth We have the whole fleld of
India where we can organise civil
disobedience provided there 1s a call
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for it Civil disobedience means that
all other remedies are exhausted

Then, you say you called for a
conference The Catholics pleaded on
their knees for a conference on the
Education Bill and you refused it

Some Hom. Members: When®
Some Hon. Members: No

Acharya Kripalani: They did, I say
It 1s wrong They—the Catholics—
wanted 1t and said, let us sit together
You said, nothing will be altered

1 say, all these advantages the
Communists have They have got
first of aff, mid-term efections Thewr
Chief Mmster said, we are certan
of winning a victory 1f they have a
victory, they will justify themselves
They have been given the crown of
thorn of martyrdom which they are
repudiating Similarly, awvil disobe-
dience has been established as some
thing which cannot be taken away
from India What have they lost?
What are they crying for® In everv
point they have gained

Some Hon Members: We are not
crying

Acharya Kripalani. It 1s just hke—
I should not say it—a sex which
kicks and begins to weep itself It
15 just like that It is thewr error and
they begin to weep themselves

I am <ure the House will agiee
with me that there was ample cause
for the interference that was provid-
ed for m the Constitution I am
only sorry that the trouble was allow-
ed to grow and that the Government
had not interfered earhier I assure
you that is the complaint of the
Kerala people also Wc have got to
be very careful lest we establish
here a proletaman  dictatorship, a
party dictatorship that would annihi-
late all our liberties

Shri M. R. Masani (Ranch1 East):
Mr Speaker, it was exactly two years
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ago that our esteemed President
visited Kerala and on the 14th of
August, 1057 he made this statement:

“l am happy that this great ex-
perimient which is being made in
your State is going to serve as a
lesson not only to other States
but to the country as a whole, as
an example of co-existence.”

It is an irony of fate that, within
two years, our President, who, with
his trusting nature had expected great
things from this experiment in
Kerala, has had to come to us and
confess that this experiment is a
failure. A lesson has undoubtedly
been learnt, but it is a different
lesson from what the President with
his good and trusting nature had
imagined. Archarya Kripalani in his
magnificent speech, has said that the
people who had illusions have learnt
@ lesson and “serve them right”. 1
will not be so unkind. I do feel
that this lesson, even if it has been
flearnt at some cost to the country,
has been well and truly learnt. The
Home Minister, this morning, expres-
med regret that this intervention by
the President became necessary. 1
am sure that we all regret in this
House the fact that it was made
necessary for the smooth running of
the Constitution to be disturbed in
any State of our Union.

7t has also been said that this may
be a bad precedent. A political
party in power at the Centre advising
the President to remove a Govern-
ment of another political party still
enjoying a majority is not a very
happy expedient. Good friends of
mine have said: “Today it may be
the Communist party, tomorrow it
may be the Gantantra Parishad or
the PSP, and the day after it may
be the Swatantra Party. I do not
suspect the good motives of the Gov-
emment I do not think that they
would consciously do an injustice to
sn opposition party. Indeed, the
stetement made by the Home Minis-
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ter this morning showed conclusive.
ly that, if any one leaned over beck-
ward and showed more patience and
indulgence than was due, it was the
present Government in regard to
Kerala. Therefore, I do not suspect
their motives, but I do think it is
unfortunate if one party Govern-
ment puts itself in the position of
being so accused rightly or wrongly.
I think there could be better days of
dealing with a situation such ag has
arisen,

Under article 108 of our Constitu-
tion, if a single hon. Member of this
House behaves in a way that it dis.
qualifies him from maintaining his
seat, the power to remove him is
given to the President. But the
President does not act on the advice
of his Cabinet. The article lays down
that the case will be referred to the
Election Commission, and it goes so
far as to say that the President “shall
act” on the advice of the Election
Commission. In other words, a quasi-
judicial remedy is found by which
an independent judgment is brought
to bear and the President acts on it.
I wish some such expedient had been
devised in this case. Indeed, my
good friend Dr. K. B. Menon pro-
vided all of us with such an opportu-
nity almost a year ago. He asked for
an investigation into the misrule in
Kerala. If at that time that move
had not been frustrated, we would
all have been in a happier position
because today the President and this
House would have been in possession
of a judgment of a quasi-judicial
tribunal or authority proving the in-
dictment and making the removal of
the Kerala Communist Government
a harmless, neutral, non-political act.
I think that, in future this precedent
might be avoided and something on
these judicial lines might be devised.

As 1 pointed out, if one single hon.
Member cannot be removed without a
judicial procedure, not by the Pre-
sident on the adviee of his Cabinet,
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then surely a duly elected State Gov.-
enmant should not be removeable
without the same care and the same
scrupulous investigation.

But the real issue of this debate ;s
very simple. Have the people of
Kerala got the right to choose and
change their Government from time
to time? By “time to time” I do
not mean five years Our Constitu-
tion lays down that Parliament and
the Assemblies can be  dissolved
earlier than the stated term. That
15 only the maximum. Articles 72,
174(2) and 164 make 1t perfectly clear
that the existence of a State Govern-
ment 1s at the pleasure of the Gover-
nor, and that the Lfe of the State
Assembly 1s also at the discretion of
the Governor who may dissolve 1t
at any moment

The thesis behind this. which we
have taken from the British Parha-
ment, is that at no stage should «
divergence of wishes be allowed to
develop between the electorate on
the one side and Parliament on the
other, and when the Head of the
State, be 1t the Bmtish Crown or our
own President or the Governer of
Kerala. becomes aware that a diver-
gence has developed, 1t becomes his
duty to dissolve Parhament and to
have fresh elections so that the iden-
tity of views may be restored

The Governnor im  his  Report
makes 1t clear on pages 12, 13 and 15
that in his opinion the Communist
Kerala Government had lost the con-
fidence of the overwhelming majonty
of the people He also makes it
clear in his report that that Govern.
ment was guilty of misrule and of
subverting the Constitution If that
is 8o, the question arises why did
he not dismiss the Communist Minis-
try of Kerala? The answer 13 that
normally the Governor acts on the
advice of his Chief Minister There-
fore, we find that if Central inter-
vention had to take place, two people
are responsible, primerily the Chief
Minister of Kerala who, despite the
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Prime Minister's advice, despite the
obvious gap between the people’s con-
fidence and his Government, clung to
office in a way no self-respecting
Chief Minister should cling to office.
It was high time for hum to go to
the people and ask for a fresh man-
date We cannot imagine any British
Prime Minister clinging to office undes
conditions which Shri Namboodi-
ripad thought were good enough. On
the other hand, I do believe that the
Governor could have and should
have dismissed the Chief Mnister
and called another Chief Minister to
office, who would have advised dis-
solution The British Crown has
twice dismussed Prime Ministers who,
like Shri Namboodiripad, tried to out-
stay their welcome. It is true that
this has not been done in recent
times, but that is, as I said, because
no Bnitish Prime Minister in that
democracy would cling to his office
one day after hic mandate was really
challenged.

Thus, by a process of elimmnation,
we come to this conclusion that if the
people of Kerala were to be given a
chance to change their Government,
the Proclamation by the President
became inevitable Clause C(iv) of
the Proclamation lavs down that
elections shall be held “as soon as
possible” I do hope, and I am suie
the House will agree with this, that
no single day will be allowed to pass
that 1s not necessary before the
people of Kerala have a chance to
cast their mandate Faced with this
situation, reluctantly as one does, }
see no option, every Member of the
House who respects the Constitution
will have no option, but to vote for
the Resolution moved this morning bv
the hon Home Minister

I have another equally fundamcn-
tal ground for supporting the Presi-
dent’'s action. It has already becen
stated by Acharya Kripalan: that it
became necessary to intervene, to
remove this Government, because the
democratic yights and liberties of the
people of Kerala were in danger and
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because the Constitution was being
subverted. We have heard some
amount of talk in this House and out-
side about democratic liberties
Coming from the quarters that it
does, it hag an audacity that takes
one’s breath away. What kind of
democracy does the Communist Party
believe in, and what kind of Consti-
tution do they achieve or establish
when they come to power? Since
Acharya Kripalani's remark about
Lenin was questioned, I shall take
the hberty of reminding the House
what the concept of democracy or
dictatorship of Lenin, who still re-
mains the Father of that Church 1s
This 1s what he said This 1s from
his Collected Works published by the
Communist Party itself

Shri T. B. Vittal Rao (Khammam)
What 1s the Volume number”

Shri M R. Masani: Collected Works,
Vol. 21, pages 155 and 156, Interna-
tional Publishers, New York This 1s
Lenin’s fundamentat thesis about the
nature of Communism and the nature
of bourgeoisic democracy

Shri Narayanankutty Menon: New
York edition”

Shri M R Masani: Published bs
your people, the International Pub-
lishers, a Communist publishing house
m New York He says

“The State 1s an organ or
apparatus of force 10 be used by
one class agamnst another a
machine for the oppression of one
class by another So long as
the State remains an apparatus
for the bourgeoisie to use force
against the proletanat, so long
can the slogan of the proletariat
be only the destruction on the
State, but when the State has
become proletarian, when it has
‘secome gn apparatus of force to

AUGUST 17 1980

Proclamation in
respect of Kerala o2

be used by the proletariat against
the bourgeoisie, then we shall be

The substitution of the prole-
tanan Stale for the bourgeois
State 1s impossible with out a
violent revolt.”

The Communist International, when
it came into existence, naturslly
d€reed with this. I shall quote from
the Statutes of the Communist Inter-
pational adopted m 1820.

“Communism repudiates parlia-
mentarianism as the form of the
future 1t repudiates the possi-
bility of winning over the parlia-
ments, 1ts aim 1s to destroy parlia-
mentarianism Therefore 1t 18 only
possible to speak of utilising the
bourgeois State organisations with
the object of destroying them"

And here comes an anticination  nof
Kerala The Comuntern talked of a
jocal Communist Government faced
pyv & non-Communist Centre

‘If the Communists have the
majority in the local Government
mstitutions, they must (1) carry
on a revolutionary opposition to
the bourgeois Central authoniy,
(2) do all for the aid of the paor
population (economic measures,
establishment or attempt to esta-
blish an armed workers' miht:a),
(3) point out on every occasion
the barriers which the bourgeois
State power puts against really
great chages, (4) develop on this
basis the sharpest revolutionsry
propaganda without fearing a
conflict with the State Each
Communist must remember that
he 1s not a ‘legislator who 18
bound to seek agreements with the
other legislators, but an agitator
of the Party. detailed into the
enemv camp

50, Parliament 13 the
csmp

“, . in order to carry out the
orders of the Party there. The

enemy
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Communist Member 18 answerable
not to the wide masses of his
constituents, but to his own Com-
munist Party—legal or illegal”

This is the Communist conception
of democracy!’ It is obvious that it
has nothing in common with the con-
ception embodied m our own demo-
cratic Constitution

This morning a Member of our
House told me “Oh, but Lenin 1s out
of date, at Amntsar the Communst
Party accepted the Parhamentary path
to socialism” Since there are people
n this House who, evidently, are
under that illusion, let me refer to
what was decided at the Amntsar
Congress of the Communist Party in
April, 1938

Six months before the Amnitsar
Congress took place, when this alleged
change of line was brought into force
there was a conference in Moscow of
the Communist Parties of the world
The Indian Commumnst Party was
represented there in November 1957
by a delegation led by Shn A)ov
Ghosh, the General Secretary of the
Party, but very cleverly and for
tactical reasons thev did not sign the
Moscow Declaration On the other
hand, Shrn1 Ghosh, on returning to
India, made 1t clear that the absence
of signature was purely tactical This
1 what he said in the New Age the
organ of the Communist Party

“The specific form in which the
umty of the world Communist
movement has been achieved in the
past 1s no longer suitable past
forms therefor« should not be

revived at the same time, there
1S a necessity of closer contact
between Communist Parties

greater exchange of experiences
and views Concerted action on
common 18sues thus will
strengthen the struggle of the
working classes n all coun-
tries  ”

In other words Shr: Ghaosh reaffirmed
the link with Moscow, made it very
clear that the Communist Party of
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India is not just an ordinary Indian
political party, but it 1s one finger
on the two hands of the international
Communist conspiracy

Now, Sir, the Amritsar decisions ase
nothing but a paraphrase of the
Moscow resolution. Just to give an
cxample, let me quote three passages
I would not take up much time I
shall quote only three short passages
to show how the language of the
Moscow Declaration has been para-
phrased varbatim into the text of the
preamble to the Constitution of the
Communist Party adopted at Amntsar
in April, 1958 Let me give just three
short quotations, but anyone who
reads those documents will find that
one 1s merely a carbon copy of the
other

Now this 1s the Moscow Declara-
tion

Stronger fraternal relations and
friendship between the Socialist
countries call tfor a determined
effort to overcome survivals of
bourgeoits nationalism and chau
vimism "’

The preamble to the Amnitsar Con-
stitution 1%
“The Communist Party fights
against chauvinism and bourgeois
nationalism "

Aguain the Moscow Declaration says

At the bed rock of the relations
between the countries of the world
~ocialist system and all the Com-
murust and Workers' Parties lie

the principle of proletarian
internationalism ”

The preamble to the Amritsar deci-
«.on reads

The Communist Party of India
bases 1itself on the principle of
proletarian internationalism *
I could go on quoting sentence after
sentence showing that the whole pre-
amble 1s just a copy of the Moscow
Declaration

Shri Nagi Reddy: The hon Member
mav quote from 1920, that 1s all right

Shri M. R. Mamzi: Now. what was
the Amritsar thesis” The Amntsar
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thesis was the application of the
Moscow Declaration, that there were
iwo paths to socialism I may men-
tion for the beneflt of the House that
in 1938, during the first flush of
reaction against Stahin, Mr Khruschev
had said that there were many paths
to socialism, but two years later, when
the retreat to Stalinism started, the
many paths became just two paths
The two paths to soclalism embodied
in the Moscow Declaration are as
follows

The parhamentary path  The
perhamentary path may lead to
winning of State power and there-
after the parliament is to be used
for transforming parhament 1t-
self into an instrument serving
the working people

which now mean. the communist
party

In addition the communist must
launch a non-parhiamentary mass
struggle and smash the resistance
of reactionary forces

This 15 a nice pailiamentaiv method
which 15 a first alternatne The
second alternative 1s worse

The second path for which the
party has to be prepared 1s one
of ‘non-peaceful transition to
socialism’

Justification for this path 1s to be
found in the observation of Lenin

Lenimsm teaches and experrence
confirms that the ruling classes
never relinquish power volun
tarily

Therefore, both alternatives in the
end become one alternative, which 1
that, without a violent revolution and
destruction of the State apparatus, no
transition to socialism 1s possible

Shri Nagt Reddy: That has been
proved in India.
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Shri M. R. Masani: If this 3 the
proof that they have, they are wel-
come to have it I think India has
proved just the reverse India has
proved that the transition to social-
ism, whether we like 1t or not, is, and
can be, attempted pescafully and
democratically (Interruptions).

Shri Narayanankutty Menon: In
spite of the Swatantra Party?

Shri M R Masani: I said ‘Whether
we like 1t or not'

I do not believe in denying hastori-
cal facts, whether I like them or not
{Interruptions) That i1s the mono-
poly of the Communist Party As
Acharva Kripalam: has rightly point-
ed out, the practice of the Communust
Party m Kerala has faithfully follow-
ed these theories which I have just
quoted Lenin emd that the bourgen
State must be smashed and should be
replaced by the dictatorship of the
proletariat which means the dictator-
ship of the Communist Party

Well in India the Kerala Govein-
ment had to face these three hostile
forces, which did not allow them to
smash the bourgeois State One force
was the Central Government which
was not in their contiol The second
force was enlightened public opinion
within Kerala itself, and the third
was the Constitution So, faced with
these the Constitution, the Central
Government and public opimion, thev
could not do what Lemin did m
Moscow, but they did very nearly the
same, and the summary of the report
which we have scen today, and
Acharya Knpalam's evidence, show
that they did several things or tried
to do them

They tried to build the pasty into
a parallel adminstration They took
measures to secure the obedience or
the impotence of the State admlinis-
tration and its officiale They gave
effective power to their own cells and
local units to override the machinery
of the State They conferred ow these
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‘people immunity from criminal law
and the punishment for criminal acts.
And, as a result of these four mea-
sures, they tried to exercise a sub-
dued terror aganst all who would not
line up with them. A citizen of
Kerala and a former Minister of the
Kerala Government has been quoted
publicly to have said ‘I have
lost my Indian citizenship. I can
only regamn it, if I agree to take
up a communist party membership
card’. When a former Minster of
the Kerala Governmcnt focls that his
citizenship 1s bemng taken away from
him as a result of this Government,
und the only way he can huve full
rights 1s by becom:ng a himb of the
party in power, then, | thiuk, 1t will
he agreed that you have a situation
very nearly parallel to that in
Hungary or that in Tibet

The only difference between Hun-
gary and Tibet on the one side and
Kerala on the other 1 thai, in the
one case, there was an Iron Curtamn
and the Red Army or the Chinese
Army, while in the other, there 1s the
Indian Constitution and the rule of
law 1n this country If it had not
been for the fart that the rule of law
1s here, that the Red Army s
not here and the Iron Curtain is not
here, the people of Kerala would have
today been undergomng the same
slavery that the people of Hungarv
and Tibet are undergoing today

Therefore, this action had to be
taken, if we did not want within our
own country a Hungary or a Tibet
Are we going to have the shame of
standing by and seeing our people
enslaved again within ten years of
our Independence? That, I think, was
the 1ssue before the country As I
say, it seemed there was no other
constitutional method than the Presi-
dent’s Proclamation to |achieve this
end.

There is just one last point. What
is the duty of democrats faced by a
party that tries to use the mechani<m
of democracy for its destruction® Are
we to stand by and helplessly see the
people of Kerala or of India taken
under toe by a ruthless minority
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which fights elections and tries to use
parliament, as I quoted, for its own
destruction” 1Is there an obligation
on us to hand over our Constitution,
the shield of our libertres, to be used
as a cloak and dagger of a future
tyranny? Has the Communist Party,
in other words, the right to clamm
the facilittes of demoecracy”

Put 1t another way: One of the
rules of the democratic game 1s, as
was mentioned by Acharya Kripalani,
1t 1s government by consent Shn
G B Pant also made that point this
morning There can be no democracy
if there 18 no tolerance, if there 1S no
give-and-take, 1if people will not hand
over office peacefully to those who
defeat them at the polls. Can you
plan tenmis with a man who does not
agree to return your service” What
kind of tenms w.ll it be” Again, what
kind of a cricket will 1t be if a team
15 sent 1n to bat and 1t refuses to
vacate the pitch even after ten of
their people are out This 1s exactly
what the Communist Party in Kerala

and everv Communist Government
does

An Hon Member: We did not do
that.

Shri M R Masani: If you allow
them to occupy the pitch, they will
refuse to vacate the pitch for etern-
[133

Shri Narayanankutty Menon: What
has sour own leader said about
Keraia?

Shri M. R. Masani: Never mind my
leader

I am talking here as a Mem-
ber of this House, responsible to
my constituency and to my conscience.
There 1s no question of leadership
here This 1s a question on which I
am speaking on behalf of the Inde-
pendent Parhamentary Group which
13 going to vote for the President’s
Proclamation and the Home Minister’s
resolution

An Hen, Member: The hon Mem-
ber is quoting seriptures.
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Shri M, R. Masani: My hon. friends
will quote the devil or God as it
suits them. They are welcome to do
s0. 1 was saying that the real issue
is this Should a democracy allow
the enemies of democracy to utilise
democratic processem for their own
destruction? 1 shall not answer that
question, because I shall be accused of
intolerance. I shall quote a very
well-known British socialist, Mr. E.
F. M Durbin from his book Polstics
of Democratic Socialism which s
well-known to my Socialist friends
there. Now, Mr. Durbin was a junior
Minister 1n the last British Labour
Government, and one of the theoreti-
cians of the Bntish Labour Party
whom my hon friends will not accuse
) ‘pEng TRRtLIDNATY

Shri Narayanankutty Menon: Now,
does he belong to the Forum of Frec
Enterprise”

Shri M. R Masani: This 1s what Mr
Durbin says

He has answered the questions that
I have tried to put He has said

“In the first place, I think 1t 1s
mmportant to realise that Fascists
and Communists cannot claim, as
their right, the privileges of a
democratic society

“We should continuously remind
ourselves that the enemies of
democracy have no moral right to
the privileges of democracy, and
that a time may come when, to
defend ourselves, 1t will be neces-
sary to suppress their political
organisation

“ It 1s only the intolerant
who cannot be tolerated, and those
who deny freedom to others have
lost the right to freedom for
themselves.”

I think this is a sentiment with which
every good student of communism and
of democracy would find it impossible
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to disagree. Now, I am saying that
th¢ Communist Party has no right to
exist. If, today, the Indian people are
allpwing them to exist, it today the
indian people ... (Interruptions).

pir. Speaker: Order, order. If hon.
Members go on interrupting, what is
the wonder? They interrupted there
in Kerala.  (Interruptions). Order,
order- Hon Members who are trying
to °ppose this Proclamation and who
are UYing to oppose the resolution for
approval of the Proclamation must
sh¢W greater calmness here. The
very accusation is that they did mot
alleW law and order to be maintained
p,.dpel-ly in Kerala. If hon. Members
make 1t impossible for me to carry
on ‘nere, I Uo not ‘xnow wnat tney
had done there. (Interruptions).

ghrl Punnoose (Ambalapuzha): We
wijl keep quret provided you promee
uc Protection

Mr Speaker: Yes

ghri V P Nayar: But when Shrn
Mgsa8n: makes such statements, we
mySt take note of them

Mr. Speaker: If hon Members will
not Misunderstand me, I always find
thgt there 1s not as much heckling
trom the right side as from the left
ad¢ I find that constantly, except
the hon the Leader and the Deputy
Leader of the Group, all the others
segM to be, sometime or the other,
doing half their spceches by inter-
ruptions  They will keep quiet here-

after

ghrl M R Masani: In a country like
Brytan, the Communist danger simply
doe¢S not exist  They are too educat-
ed and too mature a pecple to take
Communist propaganda seriously. And
vet here 1s a theoretician of the
British Labour Party who quite clear-
jy says that if ever the time came in
Britsin when Communist activities
becAMme a danger to the State, his
Party would have no hesitation in
outjawing the Communist Party. We
in fndia are not as happily placed as
the People of Britain. We have not
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got the samge education, we have not
got the same tradition of democracy.
Even 30, I have enough faith in the
Indian people and their intelligence to
say that we need not ban the Com-
munist Party of India. Let the Indian
people show their meherbani to the
Communist Party of allowing them
1o function legally, because the Indian
people have the intelligence, if pro-
perly led, to realise the difference
between democracy and Communism
and close their doors against the
latter. The only thing is this: in order
that we can allow them the liberty
of functioning normally and officially,
it is doubly necessary that they should
be defeated politically. Let us not
use police power to defeat our
opponents. Let us defest them by the
weight of political intelligence and
superior morality.

Now, in order to do that, two things
are necessary. One is that we must
not forget the real nature of Com-
munism, its theory and its practice.
1 quoted the statement of the Presi-
dent in the beginning, because it
seemed to me then—and it is obvious
now-—that it was based on too much
of a trusting nature, too much of an
innocence about the real nature of the
theory and practice of Communism,
whether in this country or abroad.
Let us hope that that lesson has been
learnt, wherever it needed to be
learnt. In other words, let us not
have any illusions about the people
we are dealing with. Let us remem-
ber the old proverb: 'He who sups
with the Devil needs a long spoon'.

The other thing that needs to be
learnt is that in the face of the
totalitarian threat, all patriotic
citizens, all good democrats, have o
sink their differences and come
together. Whether we are socialists
or conservatives, whether we are
Catholics or Muslims, as Acharya
Kripalani pointed out, the nature of
Communism is such that it drives us
all together. The only difference is
that if we are driven together in
time, as in Kerala, we may escape; if

respect of Kerala

we are driven together too late, it may
be too late for us to get out of the
net.

One would like to think, therefore,
that as a result of these two years'
unfortunate experience in Kerala
that lesson has been learnt, that we
have learnt, as Abraham Lincoln once
put it, that “a nation cannot be half
slave and half free”, that freedom is
indivisible, that we cannot have a
Free India and not a Free Kerala,
that if India is to remain free, Kerala
also has to be liberated.

I have no doubt that the people of
Kerala have learnt the lesson. They
have shown it in practice. They
have shown it by their struggle, a
united struggle. They have shown it
by their sufferings and by the blood
that they have shed. But I think we
shall be letting down the people of
Kerala—and that grand old man,
Mannath Padmanabhan, whom they
have thrown up as the symbol of their
resistance—if we do not also learn
this lesson at second-hand. Let us
learn from them the real nature of
Communist rule. Let us tell the
people of Kerala that we admire what
they have done, that in fighting for
their liberties they have fought for
ours also, and that this House will
not let them down.

Sir, I support the Resolution mov-
ed by the Home Minister.

Shri Khadilkar (Ahmednagar): Mr.
Speaker, Sir, spokesmen of two
ideological camps who have tried to
analyse developments in Kerala from
their standpoints, one ideological
camp represented by Shri S. A. Dange
and the other represented by two
other hon. Members, Acharya Kripa-
lani and Shri M. R. Masani, unfortu-
nately, have not come to the realities
of the situation. As we all know.
Shri Masani is haunted by the fear
of Communism and today he has to
come to the conclusion, because of
this haunting fear of Communism,
that even the Congress is going Com-
munist. I for one would not like to
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nterpret events in Kerala ftom &
partisan angle. I would neither like
to go with those who worship a
negative creed of anti-Communism
nor would I follow those who
fanatically worship a particular
1deology known as Communism. 1
feel—and I am proud n saying this—
that the vast majority of the Congress
people in the country, and people at
large today, in considering democratic
development m this country are not
n any way influenced by the ‘ideologi-
cal conflict’, or the partisan view
points.

Therefore, freeing myself from this
confict, 1 would hke to consider the
situation in Kerala. What has
happened m Kerala” My hon friend,
Shr: M. R. Masani, asked: how are we
going to fight the Communists? Are
we going to fight them democratical-
ly? Are we going to fight them with
due regard to the fundamentals of the
Constitution or are we going to allow
an undermaning of the Constitution
with disastrous consequences for the
future?” This is the 1ssue before the
House.

I do recognise that events had come
to a pass where Central intervention
was inevitable  There was no escape
from 1t. 1 have discussed this ques-
tion with Communists and they them-
selves admutted—as several other
leading people of Kerala admitted—
that at a particular phase of the
struggle, the situation had gone out of
control But when I say intervention
had become inevitable, are we not to
consider the antecedents-—who
brought about the situation and did
we act without violating the spirit of
the Constitution”

1 would like to refer to the Cons-
tituent Assembly Debates, particularly
when this article was discussed. Some
of the Members of the Constituent
Assembly are present here. Then
Shri H. V. Kamath ra:ced an objec-
tion. 1 would likke to refer to what he
said at that time when this emer-
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gency article 356 was debated. He
said:

“Do we want to confer powers
upon the Union Government to see
that peace, order and tranquillity
in the State are not jeopardised
or are we going to confer powers
upon the Union Government to
intervene 1n the internal affairs
of the State”"

Shri Nath Pai (Rajapur): Shri
Kamath had asked for intervention

Shri Feroze Gandhi (Ra: Bareli):
Shri H V. Kamath 1s supporting the
mntervention

Shri Khadilkar: Shr1 Kamath has a
right to change his opinion Shrt
Dange has also a right to change his
opinion, .f he beheves 1n democracy
today I cannot believe those who
claim to be Gandhians <aying that a
person has no right to change his
opinion  You have a right to change
vour opinion and, therefore, you must
also accept his bona fides When
thys article was debated, Dr Ambed-
kar persuaded the Constitucent
Assembly to accept 1t with this view-
point, that it would be almost a dead-
letter; 1t would be taken advantage
of 1n the last resort, normally 1t would
not be invoked These were the
words of Dr Amboedkar At that
time, Dr Kunzru said the same thing.
He expressed doubts Today, a cer-
tain situation has developed in Kerala.
When that development was taking
place, did the Party 1n power at the
Centre and 1n 13 other Statcs aci up
to the spirit of the Constitution?

Pandit K C Sharma (Hapur). Cent
per cent

Shri Khadilkar: Leave aside the
letter of the Constitution.

1 would like to make an appeal to
the Prnme Minister, because when 1
move in the streets I find that even
the common man 1s stirred, today his
faith in demécracy is shaken. In this
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country, we may talk of Constitutions,
we may talk of Parliament, but Gov-
ernment 13 certainly sustained by
fayth in a person, and today the vast
majosity of the people outmide have
an mmmense faith in Panditp and,
therefore, this democracy or democra-
tic system 1s sustammed. We cannot
ignore this fact If thewr faith is des-
troyed, if 1t 1s shattered, 1f 1t 1s out-
raged, are we going to ignore it and
say ‘'Look here, once m a way,
we were not prepared to tolerate
a Commumst Ministry coming to
power through elections Theie-
fore we must express our glee 1n this
fashion' Are we paying real tmbute
to our Constitutional faith® We know
what happened 1n the name of the
Constitution when Hitler came to
power We know the same type of
Constitution, very well outlined, was
theie 1n Spain, but when Franco forc-
ed his way to power, he shattered the
Constritution  (Interruptions)

I know how it happened In Spain
events happened in such a way that
the Constitution was pcrverted and
allowed to be perverted We re
member those days when Pandit
Nehru used to move from place to
place giving the implications of this
Spanish civil war to the people and
teaching them a lesson ‘If you want
to live for democracy you will have
to be very vigilant’ I remember one
of his speeches Poona one of those
days I was very much impressed by
that, how certain events in interna
tional affairs affect people

Therefore, while we are trying todav
to Justify a certamn action taken by
the Central Government, are we
going to justify all the acts, the ante
cedents of that act> In my opinton
it 1s vitiated If I were to pass moral
Judgment, I would say, in the eyes of
the people, 1n the spirit of the Consti-
tution, a Government that has no
other course in a particular ocase—
that they had to intervene—stands
morally condemmed I cannot min-
mise this wsus in any other manner
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Why does the Constitution envi-
sage

Pandit K C Sharma‘ Becaus~ you
are in anger

Shri Khadilkar., I am not angry, 1
am not frustrated as so many of you
are (Interruptions) I say 1 am not
a bundle of frustration as I see every
body here

What 1 was saying was this From
one side the Constitution empowers
the Centre to intervene I have gone
through the scheme of the Constitu
tion It lays i1t down as a duty, as
an obligation of the Centr¢ to inter
vene to givc p- tection to the legally
constituted Government [ have con
sulted judicial opinion 1n the country
I have consulted legal luminaries, and
no one with a clear conscience or a
certain ideological faith for this or for
that type has come forward and said
that this 13 in keeping with the spint
of the Constitution  Because you are
intervening here in such a way what
happens® Arc we to understand that
this Constitution 1s to be operated by
the Union Government to their con-
vemence® If we are go ng to support
this propoution in th s countrv there
15 no possibihity of anv Governinent—
Jeave aside the Communist Govern-
ment—functiomng 1n any State which
1s not falling m line with the Congress
completely Today men like Shri
Masan: are trying to mobilise revolu
tion within the Congress and outside
Congress 1n the country and saying
‘Oh, Congress 15 today undermining
the lberties of ‘the people Rajajn
his leader has said that it 14 a consti
tutional rebellion

You must ook at thts» « gne It
you bear them in mund, I would like
to remind the Home Minister who 1s
aitting here of what he did when he
acted 1In onec way while dealing with
the Kerala situation I admit the
communists have committed mistakes
A certain barrier was created bet-
ween the people who were ruling and
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the Opposition. That has been ad-
mitted by the Chief Minister of
Xerala on several occasions. And,
the communists, perhaps, did not try
to win them over or did not succeed.
That is just possible.

But, in one case you intervene on
the side of the law-breakers, those
who were out to pull out a Ministry
legally elected and constitutionally
elected. But what did you do in
Bombay when there was a genuine up-
surge?

Shri Nath Pai: They made a basic
mistake,

Shri Khadlikar: You tried to impose
a solution of this August Assembly
without consulting the people of
Bombay, Gujerat and Maharashtra
(Interruptions). One of the colleagues
of the Prime Minister said: If you do
not allow debate, discussion and per-
suasion, in a democracy people are
likely to take the issue to the streets.
The Prime Minister declared at
Amritsar: If you are threatening that
issues will be decided in the streets,
then, I will also meet these people
with the danda.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nebru): Where?

Shri Khadilkar: I will quote 3t f
necessary. 1 do not know where he
has kept that danda. In the case of
Maharashtra when 125 people and
more—they were innocent people—
who were trying to agitate and de-
monstrate in a peaceful way were
killed like flies, you glorified the Chief
Minister by upgrading him, shook
hands with a man who has not the
least consideration for democracy or
for human values. And today what
is the position? If you cansider you
have stabilised the Maharashtra situa-
tion, you are wrong. But the main
consideration is, while operating the
Constitution if you are going to show
discrimination on the side of law-
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Uleakers to intervene in Xerala and
°N the side of a sort of “dictator and
"thless man in Bombay, you pat him
;'ld say, all right, kill people to your
Nart's content; it does not matter;
t\ are going to impose a solution on
he people concerned and we are not
8%ing to listen to them, is this the
‘é\y of living up to the zpirit of the
Ynstitution? (Interruptions). 1
YAnt to know this. Therefore, it has
:‘ltr-ged the common mind. Kersla
A3 roused these people and they are
dl\cuuing the issues. Constitutions
:.'e to be lived upto. The Constitu-
‘Nn is not a dead document. And,
::‘ the ideological conflict that is going
w'\, I am afraid, it is likely to be torn
pieces. If the Central Govern-
Mint and the Congress party which
:';:Jes in 14 States are going to take-
ls attitude that in this land no other
®rty through constitutional channels,
ever aspire to come to office, 1
e'\r, there is no future for democracy.
So' this event in Kerala is a great
rigedy in the early period of our
deocracy when we have got to
Tbate better precedents for the gene-
T8lions to come. We are not here
®Ohcerned so much for tomorrow,

Those who were talking about
Kerala just now gquoted several inst-
Noes and said that these things have
ha,ened. But you must go to find
OUs what is happening in Kerala. 1
8ve talked to the people, High Court
Udges, ex-Ministers and common
Péople. They say,~—excuse me for
:'y;pg this; I am trying to convey the
®hlings of the people of Kerala—they
S8y that they arc disgusted with perty
Tle in the State once for all. This
1% their feeling because they have had
€Xperience of the Congress, of the
‘S.P. and. unfortunately, when they
‘..ve an opportunity to the commu-
Nigs, the communists also did not,
Pérhaps, satisty them as they should
hiye  This is the position. If such
2 feeling grows in the country, where
13 the growth of democracy and par.
B4 mentary institutions; if pecple feel
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that they have no faith in party rule,
where is the future for democracy”
This 15 & Question which should be
conasidered very calmly and quietly
by this House

One more thing 8o far as commu-
mst rule in Kerala 1s concerned, 1
have expressed myself sufficiently

Shri Nath Psi- Very eloguently

Shri Kbadilkar: And they did not
operate the constitutional machinery as
they ought to have And because of
that failure a certain disillusionment
that was existing has further grown
1 do admit that (Interruptions)

I was reminded of a crisis of &
somewhat syimilar nature that took
place 1n 1831 in Britmn when the
Labour Government came to power
The conservatives manoeuvred the
international finance world in such a
manner that they conspired to bring
down that Government At that hour
a gieat pohitical thinker wn Britain
had uttered certain warnings for those
men like the Congress people who
believe m socialism, as I take 1t or
the communists or others of us, ex-
cluding Shri Masany, of course in this
House (Interruptions)

Shei M R. Masani: A few million
others outside this House also

Shri Khadilkar: [ would hke to
read that passage for the benefit of
the communists and for the benefit of
the House

It has been observed by a very
great thinker while deshing with the
1931 crisis in Britain

Shri Nath Pai: Who 15 he?

Shri Khadilkar: Professor Lask: 1n
the crimis in democracy

You must have read 1t, I have done
it in my own way He says

“A socialism which pays resson-
able tribute to the established
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expectations of vested interests is
far more hkely to succeed than &
socialism which insists upon their
forthright destructions There-
fore, prudence is a primary virtue
in political behaviour The
socualist Government has so to act
that two lessons follow from their
policy What it does must seem
to be just to bulk of the opinion
m society and what i1t does must
be done 1n such a way that the
transition 1s not marked by the
fund of abruptness which moves
those affected to justifiable despair
and indignation  The refusal of
the socialist Government to invite
a challenge 1s safeguard for 1ts
policies and not a danger to them”

In my opinmion, as I had said earher,.
the Chief Minister of Kerala had
realised that there were barriers 1
have also seen such a polarisation of
opinion, on the one side were the com-
mumnsts and their friends and on the
other all the others whatever be their
character In such a position, the
democratic institutions cannot func-
tion and therefore 1t 1is absolutely
¢ssential that the position should be
rectified I would like to remind Shn
Masam whether he likes it or not,
once the Communist party takes to-
constitutionahism

Shri M R Masani It never can

Shri Khadilkar: They have Let us
give them a trial If 1t comes out
successful, how are you going to deal
with 1t> We have no short-term solu-
uon Either you must keep themr
outside the pale of the Constitution or
allow them to function with its fold
But once with the sanction of the
electorate—a growing sanction be-
cause there 1s a growing dissatisfac-
tion 1n the country—the communists
emerge as a constitutional opposition
to the ruling authority you have got
to decide today or tomorrow how
you are going to face them, because
the Kerala crisis 1s not over After
the election, I know what 15 going to
be the result® No party is gomng to



2921 Resolution re,

{Shn Khadilkar }

win People have no love for the
Congress Acharya Kripalam: clted
instances Some of them are truye. I
have gone through the reports I
would request Acharya Kripalani—I}
have the highest regard for him—let
him undertake a sort of an enquiry In
any Congress Government of hi
<hoice My expenence is the same
All types of nepotism, corruption,
party rule and total disregard for
normal political behaviour—you will
find all these He was once the Chair-
man of the Railway Corruption En-
quiry Commuttee

Shri Nath Pai: He said so (In-
terruptions)

Shri Khadilkar: Therefore, while
indicting the Communist Party, your
conscience must be clear Those who
are indicting the communists, parti-
cularly the Gandhians ke him, must
also see their faith and their attitude
so far as the opponent 1s concerned so
that he 15 not prejudiced by certain
Ideological attitudes . (Interrup-
tions)

An Hon Member: He wants to be
returned unopposed'

Shri Khadilkar: There 1s one other
aspect which needs reference while
we are dealing with Kerala You are
playing with fire 1 would like to
utter a word of warning You are
reviving—] had been to Kerala—for
the sake of getting into power, the
Mushim League Somebody said that
the League in Kerala was a democre-
tac party. I was surprised One great
achievement during the last ten years
under Panditjr’s leadership s that we
are developing a type of secular demo-
cracy There 1s no place for commu-
nal party or caste parties Are we
going to sacrifice that big achieve-
ment during hus hfetime for the sake
of pgetiing into office m Kerala and
glving a call all over India to Muslims
to organise because they will get re-
cognition from the ruling party of this
<country which rules at the Centre and
13 other States. Is this the position
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we are visushsing in thiy  country
after we have seen what has happen-
ed in the past and the country was
divided 1n order to get freedom. This
18 an 1ssue which cannot be lightly
brushed aside In conclusion, I may
say that while dwscussing Kerala, [
am not taking a partisan attitude It
is not a question of liberation of the
Kerala people Their gnevances are
there They are frustrated You are
talking 1n terms of lberation. You
borrow phrases from foreign confiicts
which are not applicable to India
Therefore, let this Hous@assure the
people of Kerala that after the next
elections a fair tral will be given to
the Constitution and whatever was
done 1n the past, though not in keep-
mg with the letter or spimt of the
Constitution, was done because 1t be.
came inevitable In all humihty, we
assure them that they will get a fair
deal from thus House That alone
would be the best way of giving sup-

port to the Resolution before this
House
Shri Easwara Iyer: Mr Deputy-

Speaker, 1 am not entering now into
a controversy as to the varous
charges levelled agamnst the Commun-
st Minustry or the counter-charges
nor shall 1 go nto the question of
allergy that has been suddenly deve-
loped by leaders hike our Acharya
Kripalam: towards toddy spirits keep-
ing their bias towards arrack parti-
cularly m Kerala nor shall I deal with
the question as to whether they have
still got the bias of stoming the trans-
port buses and setung fire to those
things, but 1 shall confine myself to
an analysis of what has happened re-
garding the Constitution. Shr: Masam
mught have said that we had no right
to touch the Constitution People who
have got ostentatious reversnce to-
wards the Constitution have not
declared that the communists have no
right to touch the Constitution stand.
ing here

Under article 356 of the Constitu-
tion this Proclamation has been issu-
ed. Why is it that this article has
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been to? The Home Mu;is-
67 ‘sald that the situation there had
been such or the mass upsurge as a
result of the direct action that has
been practised there has made 1t um-
pagsible for the Congress Party or the

. s Government in the Centre
to be complacent observers of the
situation I pose this question once
again. The Communist Ministry in the
Kerala State has been enjoying the
Confldence of the House by a narrow
majority of 35 per cent, as Acharya
Knipalan: would say But the cold
fact 15 that at the time of the Central
interference 1t still enjoyed a majo-
rity of the House by two or three,
whatever 1t may be That majority
has not been split up by faction. or
mnternal politics as we find in other
States. That majority has not been
artificially won by throwing the
leaders of the opposition parties 1n
Jai1l and getting a vote of ronfidence
That majority was 1n tact The Cen-
tral interference under drticle 356 has
been indulged in for the purpose of
saving a particular situation I ask
the question agamn i< article 356 the
remedv  Why havt vou not looked into
article 352 There 1 another king of
proclamation in an cmeigency and 1
may be permitted to iefer to article
352 1n this 1egard

18 hrs.
Article 352(1) says

“1f the President 1 saticfied
that a grave emergency exists
whereby the secuinity of India or
of any part of the teinitory there-
of 1s threatened, whether by way
of external aggression or internal
disturbance, he may, by Proclama-
tion, make a declaration to that
effect.

(2) A Proclamation
clsuse (1)—

1ssued under

(a) may be révoked by a subse-
quent Proclamation;
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(b) shall be laid before each
House of Parliament,”

So, article 352 deals with a situation
where there 1s an internal disturbance
also. Why was not article 352
resorted to It 1s just for this reason,
that they cannot oblige the Vamochana
Samit: people, they cannot obhge the
leader of Shri Masani, Mannath Pad-
manabhan with whom they are hob-
nobbing or dentifying themselves.
Article 353 of the Comstitution pro-
vides fo1 the consequences of an
emergency proclamation under article
352 Aiticle 353 says.

“While a Proclamation of Emer-
gendy is in operation, then—

(a) notwithstanding anything n
this Constitution the execu-
tive paower of the Union shall
extend to the giving of direc-
tions 10 any State as to the
manner in which the execu-
tive power thereof 15 to be
exerused

(b

~—

the power of Parllament to
make laws with tespect to
any matter shall include
power to make laws confer-
ring powers and 1mpasing
duties, o1 authorising the con-
ferring of powcrs and  the
mmposition of duties, upon the
Union o1 officers and autho-
rises of the Union as respects
that matter, notwithstanding
that 1t 1s one which 1s  not
enumerated 1n the Union
List”

Therefore, it article 352 is resorted to,
the executive 1s not destroyed-—the
Ministry in Kerala will not be destroy-
ed—the legislature cannot disappear,
the Centre's power shall extend to the
gving of directions to the State as to
the manner m which the executive
should be governed, and Parhament
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will also be vested with power to
legislate with respect to atems in List
I contained in the Constitution

Mr. Deputy-Speaker: 1s the hon
Member likely to take a long time’

Shri Easwara Iyer. Yes Sir
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Myr. Deputy-Speaker: He may con-
tinye day after tomorrow.

1802 hrs

The Lok Sabha then adjourned sl
Eleven of the Clock on Wednesday,
August 18, 1950|Sravana 28, 1881,
(Saka)





